
sere No. 397 

:\.,.fOMMITTEE ON THE WELFARE OF 
t~ SCHEDULED CASTES AND 
I SCHEDULED TRIBES 

. (1987-88) 

(EIGHTH LOK SABHA) 

TWENTY-NINTH RI::PORT 

f MINISTRY OF CIVIL AVIATION 

RrterYations for, aDd Employment of Scheduled Castes .rd 
SelKduled Tribes in Air , ....... 

JOJ.~3,R.. 
P17 

• 

J .-, ,.' 
J ./. j\:'.)' 

P'~"nltd to Lok Sabha 011 ... .................... . 
• ,"\ ''''''V ""r ~ Laid III Rajya Sahha on .. J .. .L.!W .... J.fJJ.1' 

LOK SABHA SECRETARIAT 

NEW DELHI 

June. 1987/hadha, 1909 (Sakal 
Price: lb. 4.00 



cam IGENDfl ~ 
to 

the 29th Report of the Committee on the Welfare of 
Scheduled Castespcheduled Tribes on the Ministry 
Civil AViation -Reserv~tions for, and employment 0 
5cheduled Castes/Scheduled Tribes in Air India. 

~ W£ -- tb.;1.pe Correcti-op 
(v) 1 4 Add for~' 'Reservations 
4 2.1 For 162 read 16.2/~ 

~ol.2 of (b) 
5 2.1 For 71' ~ 7-2% 

Col.3 of ' 
8 2.12 10 ~ recommended read 

recommend 
15 3.1(13) 7 For athority ~ 

authority 
17 3.6 6 For examinatioon read 

examination 
19 3.17 3 ~ witing ~ writing 

22 3.28(ii) 1 for section ~ selection· 

23 3.29(3) 1 W !iT /5T ~ SC/5T .'. 

24 3.32 2 ~ shortful ~ shortfali 
25 3.32 10 For SC/TT ~ SGpT . 

last 'word 
30 3.41 1 ~ delected ~ detected~ , 
30 3.4! 5 ~ wtnes5 ~ witness 

32 3.52 .7 For recrutment ~ 
(Recrui tmen+) recrui tment 

32 3.52 J_ 10 ~ Penel ~ Panel 
( P romoti on) 

--



CONTENTS 

PAGBNo. 
(iii) 

COMPOSlnON OF THE COMMITTBB 

INTRODUCTION 

CHAPTBR I-INTRODUcrORY 

A. Organisational lOt up 

B. Board of Directors 

CHAPTBJ. I1-RESBRvATIONS 

A. Reaervation Orders and issue of Directiws 

B. Liaison Officer and Coli 

CHAPTER. III-RBClUlITNBNT AND PR.OMOT.IONS 

1 

1 

4 

8 

A. Recruitment Procedure 12 

B. Recruitment Boards/Departmental Promotion Committee 18 

C. Concenions/Rclaxations 19 

D. Promotions 22 

E. Maintenance of Rostcn 26 

F. DeseservatioD 31 

CRAPTBllIV-STAfP STRENGTH AND SHOR.TPALLS 

A. Staft' Strength and Shonfalls 37 

B. In-8eI'Vicc Training 43 

CHAPTER. V-MISCBLLANBOUI 

A. Complaints/Grievances 45 

B. Reaervation in RcaidcDtial Quarters ott; 

C. Fal. CertificateI 41 

D. Poslin, Abroad 52 



APPBNDICBS 

I. Statement of complaints of falae caste certificate 
(vide Para 5.122 of the Report) 59 

I 

II. Summary of conclusions/recommendations contained 
in the Report 68 

• ~ J. •• ",' .' ' •• ' •• '.I ..l,:;a. . 'ir' ", I," ,to) 

-,~O~ 
"'" ··l;,1.-.)".~.~ 

,~ 

Jol' 41K 
t-11' . 

(ij) 



COMMITTEE ON THE WELFARE OF SCHEDULED 
CASTES AND SCHEDULED TRIBES 

(l987-88) 

Shri Ram Ratan Ram-Chalrman 

MaMBUS 

2. Shri Manoranjan Bhakta 

3. Shri Bir Bal 

4. Shri Somjibhai Damor 

S. Shri Ganga Ram 

6. Shri Manikrao Hodlya Gavit 

7. Shri Maurice Kujut" 

8. Shri Kunwar Ram 

9. Shri Lakshman Mallick 

10. Shri Satyagopal Misra 

11. Shri Arvind Nctam 

12. Shri Ram Pyare Panika 

13. Dr. P. Vallal Peruman 

14. ·Shri K.N. Pradhan 
IS. Dr. G. Vijaya Rama Rao 

16. Shri Ajit Kumar Saha 

17. Shri D.B. Shingda 

18. Shri Ram Singh 

19. Shri Ram Bahadur Singh 

20. Shri R.P. Suman 

RaJy" &lbha 

21. Shrimati Omem Moyong Ocori 

22. Dr. Faguni Ram 

23. Shri RamDarayan GOIwami 

(iii) 

.\ 



24. Shri H. Hanumantbappa 

25. Shri Radhakishan Malaviya 

26. Shri Murasoli Maran 

27. Shri Dharam Chatider Prashant 

28. Shri Thindivanam K. Ramamurthy 

29. Shri Sukhdev Prasad 

30. Shri Suraj Prasad 

SECRETARIAT 

I. Shri N.N. Mehra---Joint Secretary 

2. Shri M.O. Agrawal-Chief LeglS/ative Comm;lIee Officer 

3. Shri D.M. Chanan-Chief Legis/ative Committee Officer 

4. Shri Kuldip Sahai-Senior Legis/atiPe Committee Officer 

(iv) 



I~TRODtJCTION 

I, the Chairman, Committee on the welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Twenty-Ninth Report (Eighth Lok Sabba) 
on the Ministry of Civil Aviation-Reservations, and employment of, 
Scheduled Castes and Scheduled Tribes in Air India. 

2. The Committee (1986-87) took evidence of the representatives of the -
Ministry of Civil Aviation and Air India on the 24 December, 1986, 10 and 
11 February, 24 and 25 March and 6 April, 1987. The Committee wish to 
express their thanks to the officers of the Ministry of Civil Aviation and Air 

India for placing before the Committee material and information the Com­
mittee wanted in connection with the examination of subject. 

3. The Report was considered and adopted by the Committee on the 
29 June, 1987. 

4. A summary of conclusions/recommendations contained in the Report 
is appended <see Appendix II) 

New DBLRJ; 
July 1.1987 

-10 ~stIdh4. 1909 (S) 

(y) 

RAM RATAN RAM 
Chal,,,,,,,, • 

Commltlee'tnt the We(ftw 0/ Schedukd 
CtUtu ad Scheduled T,Ibes. 



CHAPTER I 

INTRODUCTORY 

A. Orgtlllbdlio1lQ1., tIP 

The Committee have boen informed that Air India ia a statutory corpora­
tion which was established under the Air Corporations' Act, 1953. The 
general powers and functions of the Corporation are defined under Section 7 
of the Air Corporations' Act, which intet-alla Itatel that it ,ball be the 
function of the Corporation to provide safe, efllcient, adequate, economical 
and properly coordinated air transport services whether internal or interna­
tional or both and the Corporation shall 10 exercise its powers as to ICCUrc 

that the air transport servicel are developed to the belt advantase and in 
particular so exercise theac powers as to secure that the services arc provided at 
reasonable charses. 

1.2. The administration of the Corporation is divided into 16 depart-
ments headed by Directors/Deputy Directors who either directly or throusb 
Deputy Managing Directors are responsible to the Managing Director who is 
the Chief' Executive of the Corporation. At the Ministry's level the Secretary, 
Ministry of Civil Avhtion looks after th.; working of the Corporation. 

B. Board of Director. 

1.3. Section 4(1) ofthe Air Corporation. Act, 1953 provides that the 
general superintendence, direction and manaaement of the affairs of the 
Corporation shall vest in a Board of Directors which may cxercile all luch 
powers and do all such acts and things as may be exercilcd or done by the 
Corporation. 

1.4. Section 4(1·A) provides that the Board of Directors shall consist of 
a Chairman to be appointed by the Central Oovernment, and nol less than 
eight and not more than Fourteen other Directors to be appointed by the 
Central Government and the Chairman or any other Director may be requinKI 
to render whole time or partlime service as the Central Government may direct. 
As intimated to th~ Committee by the Ministry of Civil Aviation, the 
composition of the preacnt Board of Directors ia as followa : 

1. Shri Ratan Tata-Chairman 

2. Shri Ranjan Jelley-Managing Director 
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3. Shri G.T. Pais-Director 

4. Shri Sadanand Shetty-Diroctor 

5. Shri Dhami Sinha-Director 

6. Shri Vivek Bharatram-Director 

7. 8hri Arun Nanda-Director 

8. Prof. N.K. Singh-Director 

9. Shri K.J.M. Shelly-Director 

10. Shri H.K. Malik-Director 

1.5. During their evidence on 24 December, 1986 the Committee 
enquired of. the representatives of the Ministry of Civil Aviation whether any 
Director belonging to Scheduled Caste/Scheduled Tribe had been appointed on 
the Board. The Secretary, Ministry of Civil Aviation explained the position as 
under ; 

"In thelC things the Ministries arc guided by the guidelines issued 
by B.P.E. or any other specific instruction about how the Board 
should be constituted. There has been recently a fresh guideline 
issued by the B.P.E. about the manner Boards from now onwards 
should be constituted. In the Central Government, there is a 
nodal Ministry for a specific subject like anything relating to Civil 
Aviation, or air transportation. In that, we are the nodal Ministry. 
If other Ministries have to take a view on that, they must consult 
us. It is under the rules of transactions of business laid down by 
the President. Now, about the function of public Enterprises, wage 
policy of public enterprises. how the Board should be constituted, 
how bonus should be paid, they relate to the nodal Department, the 
Department of Publi~ Enterprises. Howsoever, we may wish to do 
a thing, whenever we have to take a policy issue on that matter, we 
have to consult that Department. That Department has issued 
instructions, a couple of months back, how \he Boards of Directors 
should be constituted. That has been complied with in the recent 
Constitution of Boards of Air India and of the Indian Airlines. 
Those instructions do not contain any specific indication that we 
must have in this Board, a person belonging to Scheduled Caste or 
Scheduled Tribe." 



"6. The Committee reeret 10 Dote lbal ID tbe luldeU.. Iuued by die 
Bureau of Public Euterpriles relaUul to tbe appoiDtmeDt of Uiredon o. die 
Board of Air ladl •• lbere is DO stipulation for .ppoilltmeDt of peno. belollllill 
to Sebeduled Castes aad Sc:heduled Tribes. The Committee are of the .Iew that 
wltb the reservatloD policy belDl ID foree over a Dumber of years, these ea .... 
bave beeD deDied tbe opportulty all these years aDd bope tblt the Go.erameat 
will tlke aCtiOD to IDClude at leut ODe perliOD beloqiDJ to SC/ST ill tbe Board 
of Directors of Air bclia. 



CHAPTEIlU 

RESERVATIONS 

A. Reservation orders and issue of Directives 

'2.1. The Committee have been informed by the Ministry of Civil 
Aviation through a note that the percentage of reservations made in Air-India 
in favour of Scheduled Castes and Scheduled Tribes and the date from which 
thetc are applicable in respect of posts filled by direct recruitment and posts 
filled by promotion aie as follows : 

(i) Posts filled by direct recruitment 

DiIeCt recruitment Scheduled Scheduled Date from 
Castes Tribes which 

applicable 

1 2 3 4 

<a) Direct recruitment on 12l% S% Jan. 1966 
all-India basis by IS% 7i% March,197'() 
means of open com- onwards. 
petitive test 

(b) Direct recruitment 12i% S% Jan. 1966 
on all-India basis 162/3% 71% March. 1970. 
otherwise than as (a) 
above. 

(c) Direct recruitment 6% Bombay 6% These figures repre-
made on local I 20% Calcutta 6% sent 100 point roster 
regional basis in 18% Madras 5% for respective States. 
Group 'C' ... 'D' 16.2/3% 7.% followed since Feb. 
posta (Cloaners, Delhi 1975. Earlier 40 
Loaders, Driven etc.) point roster was 

being followed. 
7% Bombay 9%. June. 1985 

22 % Calcutta 6% onwards. 
19% Madras 1% 
16.2/3" Delhi 7.% 

4 
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(d) Recruitment to work' 
charged i.e. Casual 
Labouror 

(0) Temporary appojnt­
ment of more than 
4S days duration 

(II) Posts filled by promotto" 

2. 

6% Bombay 
20"- Calcutta 
18% Madras 

16.2/3% Delhi 

7% Bombay 
22 % Calcutta 
19% Madras 
16.2/3 % Delhi 

6" Bombay 
20 % Calcutta 
18 % Madras 

16-213% Delhi 

7% Bombay 
22 % Calcutta 
19~ Madras 
16-213 % Delhi 

Promotion Scheduled 
Castes 

Posts filled by promotion 1 S % 
upto the lowest rung of 

"I .. s 1 (Group A) 

3 4 

6%) 
6" I Sept. 27, 1982 
5%J 7.% 

9%1 
6% 1 June I, 1985 
1" I onwards. 

7i%J 

6%1 
6%j 5% 

7i% 

Jan., 1978 

June I, 1985 
onwards. 

Scheduled Dates from which 
Tribes applicable 

1i% July 23, 1975 

.. 

._------_ .. _-_._---
2.2. It has further been stated that the Air India had, in pursuance or 

the Government's Directives received earlier, introduced a system of quota 
reservation or posts to the extent of 121% for SC and S% for ST with cJrect 

from January I, 1966, in regard to direct recruitment. This pen:eotap was 
reviacd to IS,,- ,and 11% for direct re-::ruitmont on all India basis by 1IICaas of 
open competitive test and 16-2/3% and 7tY. for direct recruitment, otherwile 
than by open competitive tests, with effect from March 1970. vide Ministry of 
Home Affairs resolution No. 2712S/68-EST (SCT) dated March 25, 1970. The 
principle of carry forward of unfilled reserved vacancies to subsequent recruit­

ment ycin was introduced in 1968. 

2.3. The formal directives OD reaervation of posts ftJled by direct 
recruitment and promotion was m:cived in July. 1975 .tde letter No. 
All401212//74-SCT of July 23, 1975 from the then Ministry of Tourism aad 



Civil Aviation, and reservation was introduced in promotion with effect from 
July 23, 1975. The reservation of posts filled by SCjST in licenced categories, 
which were hitherto exempted, were brought under reservations from May, 
1976. 

2.4. During their evidence. the Committee enquired of the representa­
tives of the Ministry of Civil Aviation as to when the first directives regarding 
reservations for SC!ST in services were received by the Ministry of Civil Avia­
tion and also when the Ministry of Civil Aviation issued instructions to the 
Air India. The Secretary, Ministry of Civil Aviation replied: 

"The Ministry of Civil Aviation had issued the directive to Air India on 
23rd July, 1975 directing them to take m~asures for implementing the 
orders relating to reservation for SC/ST in the matter of appointment 
of indivi~uals for the vatious posts under the Corporation. On 27th 
September 1982, this Ministry issued consolidated instructions to all 
the .organisations incorporating the various Government orden 
relating to reservation for SCjST candidates. The point is that in 
July 1975 the first directive was issued to Air India." 

2.5. When the Committee desired to know the date when the Dir=ive 
was actually implemented, the representative of Air India submitted: 

"The Presidential directive was made applicable from 23rd July, 
1975. There was correspondence between the Ministry and Air 
India in order to find out whether the Co-Pilots and Aircraft 
Maintenance Engineers should be exempted from reservation or they 
should also be included. In respe:t of licensed categories, the 
implementaticn was from May, 1976 For all other categories, it 
was from 23rd July, 1975." 

2.6 When asked by the Committee whether any assessment had been 
made by Air India in respect of implementation of the Directive in regard to 
Co-Pilots and Aircraft Maintenance Engineers, and the delay or damage done 
to them, the representative of Air India replied as under : 

"I would like to submit the details in this regard. There was 
recruitment of four posts in the intervening perio~ and out of the 
four co-pilots, there was one SC and one ST point. In actual fact, 
we have been able to get our first SC pilot only last month. Really 
speaking there was no damaF or delay caused to those employccs. 
For the past 10 years, we were not getting the SCjST candidates. 
Only last month, we have got our first co-pilot." 
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2.7. In a subsequent note to the Committee, the Ministry of Civil 
Aviation stated that the Directive regarding reservation for SCjST in &Crvices 
was first received by the Ministry of Tourism and Civil Aviation on 10th May, 
1974 vide Bureau of Public Enterprises O.M. No. M6/1/13-BPE (IC) dated 
10th May, 1974. 

2.8. When the Committee desired to know whether or not the imple­
mentation of the directives was ensured by the Ministry, the Secretary, Ministry 
of Civil Aviation statt'd : 

"In an organisation employing about 19,000 people, it is the 
management of the organisation which should ensure that the 
directive is implemented. Now, who::n we come to the Ministry, it 
has three or four ways to oversee that the implementation is done. 
One way is that through the media of periodical retu ms. We ask 
for periodical returns. They are received yearly or half·y~arly. It is 
scrutinised as to whether the directives are implemented. 

Secondly. the Ministry also carries out periodical inspection of the 
rosters. But they cannot carry out inspection on each and evory 
roster. They can pick at random. 

2.9. On a quC'ry from them as to why the principle of carry forward of 
unlill,.d reserved vacancies was not introduced from 1966. when reservation for 
SCIST in recruitment was enforced by Air India, the Committe: were informed 

through a written reply hy the Ministry of Civil Aviation 81 follows: 

"The Presidential Directive under the Air Corporationli' Act was 
received by the Corporation only in July, 1915, and prior to that, it 
was only in pursuance of the advice of the Government that the 
Corpot'ation introduced the reservation from January I, 1966 and 
the principle of carry forward of vacancies from I. 1 .1968. The 
Corporation. at that time, had not found it feasible to adopt the 
carry forward principle right from I.).) 966." 

2.10. The Committee regret to note th.t .Itboulh tM resenatlOll8lor 
Seheduled Castes aad Scheduled Tribes in posts ... ere lutroduced ia Air fHl. 
w.e.f. 1 J.aa.ry, 1966 yet tbe principle of carry for .... rd or unftJlf'd resent4 

"Kudes to subsequent recruitment ye.r'l .... !II iDtrodacf'd .Iter more thu t"o 
,ean i. 1968 "y the Corpor.tion OD the plea that iD January, 1966 It had Dot 
foa. it feasible to adopt the cury lor ... " principle. III the Comalltee's opllll .. 
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wben a policy bas been evolved and laid down after due consideration by the 
Government. tbe Implementing autborltles bave no business to delay the Imple­
mentation. It should have been the earnest endeavour of tbe Corporation to 
adopt the carry forward principle also w.e.f. the same day i.e. 1.1.1966. The 
Committee desire tbat proper steps sbould be taken to ensure tbat sucb tblngs 
do not reccur In future and hope that loss of ports for not carrying forward are 
made good. 

2.11. The Committee cannot but express tbelr angulsb that the formal 
directives regarding reservations in recruitment and promotions for Scheduled 
Castes/Scheduled, Tribes in services received from the Bureau of Public Enter­
prises on 10th May. 1974 were communicated to the Corporation by the Ministry 
on 23rd July. 1975 after a lapse of 14 monthS with tbe result that the employees 
belonging to Scheduled Castes and Scheduled Tribes were denied tbeir due pro­
motions for more than a year. Had the Ministry been prompt in conveying the 
directives to the Corporation promptly. sucb injustice to tbe Scbeduled Castes 
and Scheduled Tribes employees could have been a\-erted. The Committee expect 
the Ministry to be more careful in sucb matters in future and also expect t.e 
Corporation to effect promotion wltb retrospective effect to remedy the 

InJllstice. 

2.]2/ In regard to tbe monitoring of ~e implementation of tbe Directives 
regardinTres~rvations. the Commi!!S.\, ~not convinced by the argument of tbe 
Civil Aviation Secretary tbat "It '-" tbe management of tbe organisation wblcb 
should ensure that the Directive ~plementec!3 In tbe opinion of tbe Com­
mittee this amounts to the Ministry washing of their hands of all respoDsiblllty 
about Implementation of the Government Directive to tbe Corporation. Tbe 
Committee feel that primarily it is the duty of the nodal Ministry to enure that 
any sucb directives are Implemented in letter and spirit and for tlaat purpose they 
should get tbe necessary feed back or returns from organisations or bodies uuder 
their control. The Committee recomended that the Ministry should strengthen 
Ita machinery to monitor the implementation of the reservation directives so that 
the desired beneftt goes to the Scbeduled Caste and Scbeduled Tribe persons In 
matters of r('crultment and promotions in tbe Corporation. 

B. Liaison Officer and Cell 

2.13. According to the Preliminary material furnished to the Committee 
by the Ministry of Civil Aviation, Deputy Director (Personnel) has been desig­
nated as the Liaison Officer in Air India to ensure due compliance of the 
Government orders by the appointing authorities and the instructions pertaining 
to reservation of vacancies in favour of SCjST and other concessions admissible 
to them. The pay scale of the Dy. Director (Personnel). who heads the 

Personnel Department is Rs. 3000-3700. 
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2.14. A Special Cell has been act up in the Pononnel Department to 
look after the interests of SC/ST employees. 

12.15. As reprds the appointment of Liaison OBioer in tbe Miniltry of 
Civl Aviation the Committee have been informed in a noto that there is a 
special SC/ST Cell in the Ministry which is hoadod by an oftklor of tho rank of 
Director. who is allo the Liaison Officer He IS required to CIDIW'e the 
implementation of ditl'orent orders of the Government of India relatin, to 
roaorvation of posts for SC/ST candidates in the Govt. Departments and Public 
Undertakinp under the control of the Miniltry i!tcludin, Air IndiL The Cell 
aHilU the Liaison OfBcer in the dischar. of his duties. 

2 16. In regard to the statl' strength of the Cell in the Ministry of Civil 
Aviation the Committee have been informed that there il one Alsiltant in the 
SC/ST Coil. His work is supervised by a Section Officer and then by an Under 
Secretary. The overall incharge of the Cell i8 the Director. who is the Liaison 
Officer in the Department of Civil Aviation for the purpoae of imple­
mentation of orders reta.tin, to rl."Serva.tion of po,t, for S;h.,dutcd Castes/ 
Scheduled Tribes. 

2.17. When the committee uked during evidenc:e on 24th December 
1986 whether the 8talf in the Cell wa. adequate the Secretary, Mini.try of 
Civil Av!ation replied in the amrmati~. He {urther explained a8 followa : 

"Data collection and conveying to the Ministry of Home AtI'ain is 

only one of its functions. In addition. the Cell examinoa all the 
returns which arc received from the varioUi public sector enterprises 
under the administrative control of the Ministry. It also examinoa 
and' follow up the represcntatiol'ls and complaintl roceived. Its uper­
viaea whether the varioUi publk: sector entorprilCl, are followin, the 
directives or not. One Auiatant in the Government of India it 
dcalinl with it. The statl' bu the noccssary zeal to do the job ... 

2.18. As regards the number of times the Liaison Oftlc:er in the Ministry 
of Civil Aviation visited Air India (Head Ofllce) during the last two yean to 
check the implementation of reeervation in eervices the Committee were informed 
through a written ~ote as fol1ows :-

"It has not been passible to inspect the Headquarton' office of Air 
India durini the last two years. The inspection will be taken up 
shortly. However. the Under Secmary conccrnod. who is in char .. 
of the SC/ST Cell in the Ministry of Civil Aviation. has inspected the 
Northern India Regional Office of Air India located in New Delhi on 

27.11.1986. 
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Whenever the inspections are carried out, appropriate reports are 
made and submitted and necessary corrective action is taken by Air 
India." 

2.19. In reply to a question as to how many times the Liaison Officer 
in the Ministry had inspected the rosters of Air India during the last three years 
and whether any case of violating of reservation orders had been detected during 
the course of inptction the Commitee were furnished the following note :-

"Under Secretary of the Ministry of Civil Aviation, who is in charge 
of the SC/ST Cell in the Ministry conducted an inspection of the 
rosters maintained in the Northern India Regional Office of Air India 
during the month of November, 1986. 

In the Inspection Report prepared by the Liaison Officer in rerpcct of 
the inspection of Air India office, the following irregularities were 
noticed :-

(a) Before appointing a general candidate against a reserved vacancy, 
prior approval of the competent authority, prescribed in the 
Directives for dereservation, was not being obtained. 

(b) It was not clearly indicated under appropriate column that what 
is the number of reserved vacancies carried forward, year of 
recruitment and remarks. 

The above deficiencies were pointed out to the Northern India 
Regional Office of Air India. They have assured that they 
would take remedial action and these irregularities will not occur in 
future." 

2.20. The Committee are sarprlaed that LiaisoD OtIIcer la tbe MIDistry 
of Ovll Aviation bas aot visited tbe Head Office of Air india for tbe last two 
ycus. Tbls shows that Delther the MIDlstry Dot Its LlalsoD Officer attaeb the 
Importance aDd areeDey to the ImpiemeDtatioD of tbe reaenatloa polley tbat It 
deaerves more so wbeD tbe visit of tbe Uader Secretary-In-cbaree of SC/ST Cell 
to NortherD In.ia Relional Olice of Air ladia brouaht to light a Dumber of 
Ineplarltles. 

2.:21. Keepi.la view the fact that the LlalsoD Officer ba. to mOBItor 
the resenatloDs ID all tbe departments of the Mlaistry aad the orga.isatlons aad 
UDdertaklq thereunder, the Committee recommend that he should visit the Head 
Otllce as well as Regloaal Offices of Air India at least ODce a year if not more 
to ensure tba' reserntiOD order, are Implemeted metlculousl, In letter and 
spirit. 
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2. 22. TIle Committee &rmly beUeve that mere a,pol.lI... a LlallIOIII 
Of6cer Is not enougb. Wllat Is needed is eoaeerted actla a the part 01 the 
Liaison Oftlcer to cnsure due compllnce by tbe appointlnc autborltles 01 the 
orders and Instructions pertalnlnc to tbe reservatloos In favonr of SC/ST .... 
other concessions/relaxations admissible to them. 

l-{:" , 
2. 13~b~ Committee .... ..;·Informed by the CIvil Avla!v- Secretary 

tbat tbe SC/ST Cell attached to Liaison Oftlcer at preseat It'Dianlled b)' a. 
UDder Secretary, one Desk Officer and one Assistut. Furtber tbat this Cell bul 
been eDtrusted wltb tbe respoDSlbllity of overseeinc tbe impillmentation of reser· 
vatioDS in all tbe Departments and offices ud Undertaldqs UDder t~ Minlltry. . , 
Seelnc tbe enormity of the "ort, tbe Committee recommeDdl tbat the stal' 
Itre.t of tbe Cell Ibould be sultabl), aUlmeated by appointiq more stal' • 
~ell conversaDt witb the orders/Instructions relatlnl to reservatl~ for 
Scheduled Castes and Sche~rt Tribes act that the Interests of SchedDied Cutes 
ud Scheduled Trlbes~roperly looked after) 



CHAPl'EIl-DI 

RECRUITMENT AND PROMOTIONS 

A. Recruitment Procedure 

3. 1. As regards the procedure followed for recruitment of staff in 
various categories of posts in Air India, the Committee have been informed by 
the Ministry of Civil Aviation through the Preliminary Material as under :-

"(1) All India Recruitment: 

Re~ruitment of staff in posts carrying the salary grade of Rs. 910-1700 
and above and other specified categories like Asst. Flight Pursers, 
Air-Hostesses etc. is normally done on All-India basis. 

(2) Recruitment on Local/Regional Ba.~is : 

Recruitment of staff in categories other than those for which recruit­
ment is made on All-India basis is done on local/regional basis. 

(3) Recruitment at Headquarters : 

Recruitment at Headquarter in unskilled categories and common 
categories like Clerks, Typist-Clerks, Stenographers etc" and also 
categories like Traffic Assistants, Storekeepers, Asst. Flight Pursers, 
Air-Hostesses is made by the Personnel Department. Recruitment to 
other categories of staff is normally made by the individual Depart 
ments concerned. For example, the Commercial Department directly 
recruits Asst Station Superintendents and above, while the Engineer­
ing Department directly recruits Technicians, Trainee Technians, 
Licenced Engineers, Technical Officer etc. Similarly the Operations 
Department directly recruits Pilots, Navigators, Flight Engineer 
Cadets, Flight Despatchers and Technical Officers etc., while the 
Ac.counts Department directly recruits candidates for the post of Alst. 
Accounts Officers. 

(4) Recruitment at Outstations: 

Recruitment at Outstations in respect of cateiories other than the 
Asst. Station Superintendents and above in the Commercial Depart­
menl and comparable posta in other Departments is normally made 
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locally by the other stations. Exceptions to thia principle are, how­
ever, made in respect of Departments like Operations, Engineerin, or 
Stores in the exigencies of IC1'vice and staff are transferred to luch 
stations on a temporary or regular basis to fill the vacancies. Recruit­
ment at Outstations in respect of categories of Asst. Station SupcriD­
tendent and above in the Commercial Department and comparable 
posts in other Departments is made at Headquarters by the respective 
Departments. 

(5) Employment Exchange : 

All vacancies which are filled otherwiae than by promotions and 
which extend over a period of 90 days are notified to tbe Employment 
Exchanges, as required under the Employment Exchanges (Compul­
sory Notification of Vacancies) Act, 1959. Notifications arc also 
aent to the Directorate General of Resetdement and Employment, 
Ministry of Labour and Employment u well as the Oir.:torate 
General of Resettlement, Ministry. of Defence. New Delhi and otbClr 
concerned authorities. 

(6) Reservation 0/ Posts lor SchetbUed (AsteslSchetJllJcd Tribe., : 

The Corporation has been following a system of quota l'CIetVatioa 
for Scheduled Cute and Scheduled Tribe candidates in accordance 
with the instructioDi contained in the Ministry of Tourism AI Civil 
Aviation letter No. A. 14012/2/14·SCT of July 23, 1975. which pro­
vides for reservation for sea and STs in appointment to various posts 
in the Corporation as per the prescribed percentage of relCtvation. 

(7) kserwllioll 0/ Posts lor Ex-Servicemen: 

The Corpolation has been followin. thc reacrvation of posts for Ex­
Servicemen and dependents of thoae killed in action at 10% and 7." 
respectively as per Governmcnt instrw:tionl in Group 'C' and 
20y' and 7.% in Group '0' polls, lubject 14ir. and 241" for 
Group' 'C' and'D' relpoctivcly. whcrcw.r NIOtVation (or the pbysi­
c:aUy hand icapped it followod. 

(8) kse"fIIlon 0/ Pos" lor Physically HlINliCQpped PersOM : 

The Corporation hu been foUoml the priaciple of NerVation o( 
potts for physic.:ally haodicapped penoaa in ideDtificd c:alOJOries in 
Group 'C' AI 'D' poIts as per tbe Government inltructiODl at the 
r.hI of 1 X oach in the CAleJOry of (I) BliDd (2) The deaf (3) The . 
OrthopeadicaUy handicapped. 
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(9) Employment Notice : 

When the vacancies are filled otherwise than by promotion, they ate 
notified to staff both in common categories as well as other categories 
through Employment Notice. 

(10) Advertisements: 

According to the instructions contained in Bureau of Public Enter­
prises (Ministry of Finance) O.M. No. BPE/CL/OO1178/MAN/2 (2)/ 
75-BPE (GM-I) of April 20, 1978, the recruitment to posts in Public 
Enterprises carrying pay scales the maximum of which does not 
exceed RI. 800/- per month must be made only through the National 
Employment Services and other. sources of recruitment can be tapped 
only after the Employment Exchanges issue a "Non-avilability 
Certificate.' .' 

Accordingly, the vacancies in posts other than those in unskilled cate­
gories like Cleaners, Loaders and Peons etc., are notified in English, 
Hindi and regional language and local dailies after the receipt of 
"Non-Availability Certificate" However, the vacancies in posts for 
which recruitment is made of All India basis like Asstt. Flight Purser, 
Air Hostesses and Asstt. Statinn Sqperintendents etc. are advertised 
on All India basis in leading Newspapers as well as in the Employ­
ment News (in English) and Rozagar Samachar (In Hindi). 

(11) Radio Announcement : 

Reserved vacancies in Group 'C' and'D' posts are announced on 
selected stations of the All India Radio where there is a col1OCDtration 
of Scheduled Caste/Scheduled Tribe population in accordance with 
the procedure laid down by the Government. 

(12) Method of Selection: 

After the applications are received, they are scrutinised and candidates 
who fulfil the minimum requirements, are called for teat or interview 
or both, as the case may be. Aptitude test/written examinations are 
held for the selection of Asstt. Flight Pursers, Traffic Assistants and 
Jr. Executivo. in the Commercial Department etc., followed by 
aHellment interview. Besides. trade tests are conducted for categories 
of posts like Typists, Stenographer., Cooks, Drivers and other 
Technical posts in the Operations aDd Engineering Departments etc., 
to ~rtain their proficiency in the respective trades. 
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(13) Interview : 

Where tests/written examinations are held. candidates who pan the 

tests/examinations are called for assessment interviews. Selection 
Panel for common categories generally consists of one or two repre-
sentatives on the employing departments and a representative or the 
Personnel Department. With regard to categories other than common 
categories, Selection Committees are constituted by the appointin, 
athority. Such committees generally consist of 2 to 3 members. 

(14) Appointment : 

Candidates who are found suitable by the Selection Committee are 
offered employment according to their order 0 f merit subject to the 

. availability of vacancies. If there are more suitable candidates than 
the Dumber of vacancies. they are kept on the approved lilt and 
offered employment as and when vacancies occur. The wait-lilts ue 
generally valid for a period of one year. All the appointmentl are 
subject to candidates passing the Medical Test by the Corporatioa'. 
Medical Officer and the due verification of their antecedent. and 
character!' 

3.2. During the evidence on, 24th December. 1986, the Committoo uktcl 
the representative of the Ministry of Civil Aviation the basi, for OO'Vetluneot 
dircctivca with regard to regional selection I.e. selection of candidates resion­
wise. The reptelCDtative of Air India stated u under : 

"According to the Presidential directive. for .1l·lndi. basil direct 
recruitment by open competition. the percent .... are 1S~ and 11% 
and direct recru.itmcnt otherwise than by open oompelitioD 16-2/3% 
and 71%. Recruitment for C 4; 0 POlts, the percentaJCI for each 
State are given in proportion to the population of SC and ST in the 
respective States." 

3. 3. The position was further clarifted by the Secretary, Ministry of 
Civil Aviation as under : 

"Thero il either the all-India level reeervation or the State lewl 
reservation. At the State level, percentqel are fixed on the buil or 
the population figures of the Secheduled Castes and Scheduled Tribel. 
The 1975 Circular was based on tbe 1971 Census and tbe 1985 
Circular on 1981 Coosus. Most· of the recruitment is done only at 
four places. that ii, Bomba),. Calcutta, Madru aDd Delhi. Now. 
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there are certain percentages fixed for these States. Apparently, they 
have been following those percentages at that level. The mistake 
which seems to have occurred, to my mind, is this. Jalandhar has a 
small office and when there is some recruitment, they might have 
followed the percentages fixed for the Union Territory of Delhi. In 
the same way, for recruitment at Trivandrum, they might have 
applied the percentage fixed for Madras. This mistake seems to have 
occurred because major portion of recruitment is done only at these 
four metropolitan cities. Because of this error, some people might 
have been put in a disadvantageous position. But looking at the 
very minor percentage of staff recruited at places other than the four 
cities, the damage caused to the interests of the Scheduled Cast(l and 
Scheduled Tribe candidates would indeed be very slight and insigni­
ficant. But still, we will look into this aspect and analyse (Olreetly 
what extent it has happened." 

3. 4. In reply to a written enquiry by the Committee as to whether the 
appointing authorities in Air India indicate the precise reasons for the rejection 
of SC/ST candidates to the Employment Exchanges so as to facilitate them to 
sponsor the right type of candidates belonging to these communities, the 
Ministry of Civil Aviation apprised the Committee through a written note as 
follows: 

"The Employment Exchanges are informed of the prescribed qualifica­
tions and experience for the posts notified to them so as to enable 
them to sponsor the right type of candidates. The precise reasons 
for rejection of SC/ST candidates as well as general candidates are 
not informed to the Employment Exchange as the same have not boco 
requested for by them so far. However, the reasons for non-selection 
of SC-ST candidates are recorded during intervicw in the asssssmont 
sheets, which are available for the approving authority for reference." 

3. S. Pursuing the matter further the Committee asked the representatives 
of the Ministry during the evidence on 6 April, 1987 as to why the reasons for 
rejection of candidates sponsored by Employment Exchanges were not communi­
cated to them when there were specific Government orders-to that effect. 

The witness replied :-

·'The names of candidates are forwarded by the Employment Ex­
change in the proforma and that proforma contains 7 columns 
including the name of the candidate, age etc. and in the last column. 
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• we are required to indicate about the results. Generally in several 
• cases, the candidates are absent and there are no reasons ne\..'(.'Ssarily 

to be given apart from saying that he has failed in the written tests. 
In other cases, where the candidate passed in the written tcst hut 
failed in the interview etc .. it is diftkult to really indicate the pn'Cise 
reason. So, we say that he was not found suitable as per criteria. So, 
the employment exchange has a record that the candidates forwarded 
by it have been considered and what is the result. 

So far as the general reason as to why thc candidates are not found 
suitable, are concerned, I would likc to point out once again that we 
have a good record of selection of SC/ST candidates and by and 
large, I think, one can say that most of the candidates who fulfilled 
the requirements arc selected. That is why, we have been ahle to 
achieve a good percentage in our organisation." 

3.6. I reply to a specifi-:: question as to whether the appointing authori­

ties proposed to intimate the Employment Exchange about the reasons for 
rejection of SetST candidates sponsored by them to enable them to sponsor the 
right type of candidate in future recruitments belon!!ing to these commu­
nities, the representative or Air India stated as under :-

"Where a candidate has failed in the written examinatioon the reason 
that he has failed to pass the written examination should be enough 
reason why he has not been selt..'Cted. There may al!to he cases wht.'re 
a person has qualified in the written examination but has btt~ fuiled 
in the interview. So. we will try to be more specific with immediate 
efforts instead of just s,lying that the candidate did not come upto 
the mark. we will try to give more specific reasons with immediate 
eff,F5t. .. 

// j 
3.fIi"'I'he Committee noteltut while making recruitment at DeIhl, Bombay, 

Calcutta and Madras to Group'C' aad '0' post" from amoalst the eaadldatn 
belongiag to local ar~ or regloa, tbe pe!Slataleli of reservations for SC!ST fix"d 
for those areas a,Wiildhered to yet this ~ aot the case 10 calle of recruitments io 
,:these categories made at Jallandhar and Trlvendrum. In the Commlttee'iIl 
iopiaioo this anomaly might have· d~prlved a number of SC/ST $~didates employ­
I:meot at tbe r~eats at Jallundhar aad Trlvandrum and hi· a serious lapse on 

~tb" part of Air India~ 
~ / ,. - ~ 'r .~. \ ~ ej} 

38 Tbe Commlttee/recommendl tbat Minl!ltry of Civil Aviation "hould 
: r~· ! look loto tbe matter in depth ud find out wht'tber aDY lajustlcc bad be". done to 
i 
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SC/ST candidate.) In case It c,m, tllelr kDOwleqe that lOme iDjuatice has 
beea doae t00SC/ST candidat .. ; I!-bey should take stepl to redrelllflf:·l~ fut~e 
recruitments, ( ~ :-'''-J:''''''.' t(' 

~ .'/ (ilel 
3.9 Tbe Commltt,e (prtber recomme~d hat orders relatlnl to percentages 

b" (or SC aqd ST for Group C and D p~tsbe filled OD reaioDal ba~ .. L. ~oUowecl ... etlculously. \. 

3.10 The Committee rearet that tbe a,poiDtilll authorities In Air India 
do nqt Indicate the precise reaSODS for the reJedloD of SC/ST candidates to tbe 
Empl~yment Exchanges to enable them to sponsor rllht type of candidates In 
subseq,aent recruitments even tboulh there are specific instructions to tbat e8'ect 
~o~taiDed iD the Ministry of Home A8'alrs O.M.No. 14/12/67-Est (D) dated 
10 A,rll, 1968. 

3.11. However, tbe Committee have been usured by the representative of 
Air India that ID fDture tbe concerDed authorities will strictly adbere to the afore­
lAid iDstructions aad iDvariably convey to Employment Exc_ .. tbe pr.cise 
.. e.~ns for the rejection of SC/ST candidates so u to eDable them to spoasor 
'pr su"sequent vacancies rigid type of t: .. didates from these comaa.ties T. 
Co ....... ttee hope that the A~ Wa authorl ties will keep tbelr prolllise. 

3.12. The Committee furtber recommeDd that the Ministry of Civil Avia­
tion issue, If not already done, tbe aec~ssary instructions to all the public under­
~akings l~cludlDI Air IDdia UDder their control, so that wheDever the appolatlDI 
~~thoritles .. eject tbe Se/ST caDdldates Ule)' s~ould commualcate reuoDS for 
rejection of these caDdldates to tbe EmploymeDt Exchanles 10 that the latter 
,...y .. or for lIliIIequeDt Yacancies the rlpt type of SC/ST cpdldates. 

B. Recruitment Botudsl Deptutmenlal Promorion Committees 

3.13. In the Preliminary matC?rial furnished to the Committee by the 
Ministry of Civil Aviation it is stated that the Recruitment Boards constituted 
for selecting candidates for appointment to various categories consist of one 
member from the concerned Department, the other from Personnel DcpartmeDt 
and the third belonging to the SC/S r. In case of posts in Groupe 'C' and 'D' 
a member of Minority community is also associated on the Selection Board. 

3.14. As regards composition of Dcpartm,ental Promotion Committees. 
aeneraJJy one member from th,e concerQed Department, one from . the 
Establishment Department and one belonging to SC/ST are nominated 0/1 the 
Departmental Promotion Committees. . 

3.15. The Recruitment BoardlO.P.C. consists of officers in the grade of 
Rs, 910-1700 and above including SC/ST DlCmbers. The rank of the ot6cen 
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sitting in Selection Board/D.P.C. is normally two grades above the POlt fot 
which Selection Board is constituted. The SC/ST members are also associated 
with the Boards during the interview of general candidates. 

3.16. It has further been stated that in case of DepartJDClltal Promotion 
COlnmittee, SC/ST members are nominated on all the Departmental Promotion 
Committees' whenever promotions are regulated by the reservation orders . ..Jn 
case of promotion above the lowest rung of officers in Group 'A' whenever 
SCrST candidates are within the zone of consideration within such Group • A' 
posts, SCfST officer is on the Panel. 'In cases where SC/ST officers within the 
Corporation in appropriate grades arc not available, SC/ST members from 
Government/Public Undertaking etc, are included. 

3.17. In response to a query about the rank of the officer belonging to 
SC/ST who sits on the Board of Selection or D.P.C., the Committee has been 
informed in witing by the Ministry as follows:-

"There is no fixed rank of the officer belonging to SC/ST who sits in 
the Board of Selection/D.P.C. The rank of the officer belongin, to 
SCfST as' well as general category depends upon the level of pOlts for 
which the selection made. According to the rules of the Corporation. 
the Selection members arc generally two grades higher than the pOlt for 
which the selection/promotion is effected." 

3.18. De Committee· note tbat Air lad .. Is auociatiq one ollcer belo .... 
to SC or ST In tbe Recruitment Boards a.d Departmellal Promotion CO •• lt .... 
Irrespective or tbe fact wbetber tbey are laterYlewlnl Sc:laeduled Ca.te/Scbedllled 
Tribe or Icneral ca.didates are 10 as to ensure that Schedule Caste/Sclaeduled 
Tribe candidates are Judged witb reined .tandard. and not wlib tbe ltandardS bJ 
wblcb the general cI.didatel are Jadpd. The Committee allO lote .... ' II cue 
Scbeduled Cute!Sched.led Tribe ofllcer or approprllte statas Is aot a'allable 
wltb Air IDdia, tbey requilUloD ,be aerYlees of SC/ST ollcer of comparable 
statal from 10_ GoyeralDeDt Deput.a' or .... ,.blle -ertaklaa. 

3.19. The Co .... lttee trUlt tbat tbe,. will coatlll. to adhere to t .... 
praCtice ID futare also to safepaed til. latereats of SC/ST caaclIdates. 

C. Concessionslielaxatiolls 

3 20 The Committee have been informed in writing by the Min. of Civil 
Aviation that the (ollowing concessions/relaxations arc provided to the SCIST 
candidates by Air India at the time of recruitment ;-



1. kelaxatlon of standards : Scheduled Castes/Tribes candidates ate 
judged by relaxed standards at the time of written/trade tests, and oral inter­
views for appointment against reserved vacancies. 

3.21. "Relaxed Standards" means the relaxation of qualifying marks 
made in favour of SC/ST candidates in as much as the qualifying standared 
for SC/ST candidates in the written test, i~ fixed at a' lower level 
than the standard fixed for candidates belonging to general ca tegory (non­

SC/ST). Relaxation in standards is also given in respect of trade tests for the 
post of Stenographers and Typist-Clerks by lowering the standards for 
qualifying in the tests in favour of Se/ST, as compared to candidates belonging 
to general category (non-SC/ST). 

3.22. As regards the percentage of relaxation given to SCjST candidates 
in the written test, it may be stated that the qualifying standard for general 
candidates for all posts where written tests are conducted in respect of common 
categories of posts like Typist-Clerks, Stenographers. Traffic Assistants, Store­
keepers and allied categories: and Asstt. Flight Pursers and Air H()stesses is 
normally fixed at 56% to 60% while it is relaxed in favour of SC/ST candidates 
to the extent of 36% to 40". . 

3.23. In the case of trade tests for Stenographers/Typist-Clerks, the 
extent of relaxation is as follows :-

Category Minimum qualifying 
standards for the trade 
test in the ease of 
general category (non­
SC/ST) 

Minimum relaxed auali­
fying standard for the 
trade tcst in the case of 
SCjST. 

.-. ---------- .. ------.-.~.--

Stenographers 100 w p.m in shorthand 80 w.p.m. in shorthand 

Typist-Clerks 40 w.p.m. in typewriting 35 w.p.m. in typewriting 

2. Relaxation in Experience : The condition regarding minimum 
experience prescribed for various posts is relaxed in the cas.e of SC/ST candi­
dates at the diacretion of the competent authority. 

3. Separate Interviews : The candidates belonging to SC/ST communities 
are interviewed separately so that they are not judged in comparation with the 
general candidates. The Selection Committee members are al~ advised of the 
need of judging the SC/ST candidates by relaxed standards. 
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4. Age Limit : The maximum a., limit prescribed for appointlDCnt t6 
posts is increased by 5 years in tne case of candidates belonging to SC/ST 
communities. 

5. Concession In Fees : Full exemption of fees payable for admillion to 
any recruitment examination/selection is allowed in respe...'t of SC/ST candidates 
effective from 1st July. 1985. -

6 Grant of TravelJing Allowances : SC/ST candidates caUed for testJ 
interview are paid travelling allowance as per the Government instructions. 

In the advertisement. it is indicated that the SC/ST candidates called for 
test/interview will be paid T.A. as per the Government rules. 

7. In-service Training: In-service Training is provided to SC/ST candi­
dates who arc found below the r~quired st'lndard necessary for immediate 
appointment in categories of posts like Asst. Flight Pursers. Stenographers. 
Typist/Clerks, Junior Operators and Air Hostesses. 

3.24. The Committee have further been informed that the following 
concessions/relaxations are provided to SC/ST candidates While considering 
them for promotions to the next grade: 

(1) In regard to the promotions which are made on the basis of seniority 
subject to rejcction of unfiit. the SC/ST candidates arc promoted 
irrespective of their seniority in the list of length of service againlt 
reserved vacancies. 

(2) SC/ST employees are imparted training within the Corporation to 
enable them to improve their capabilities. 

(3) Thc'SC/ST officers who are senior enough in the zone of considera­
tion so as to be within the number of vacancies Cor which' the aelcct 
list is drawn. are included in the Select List provided they are not 
considered unfit for promotion. 

(4) The promotions in tcchn ical categories where level examination 
(written examination) is conducted, a concession of 5%. as compared 
to the general categories, is given to SC/ST candidates. in the 
qualifying marks. 

3.25 During their evidence before the Committee on 10 February 1987. 
the representative of the Ministry was asked whether any relaxation in 
educational qualifications was given to SC/ST candidates. The witncslCS replied 
that DO aw:h relaxation was given. The witness further'submitted :-
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"In written examinations ... they are given relaxation in marks. There 
are other relaxations also, such as experience, standards, evaluation 
of papers etc. These are the areas where we give relaxations." 

3.26. The Committee asked the witness whether the relaxations given to 
SCs/STs arc notified in the advertisements for the recruitments. The 
representative of the Air India replied as under :-

"It is not notified in the advertisement." 

3.27. The Committee regret tbat the coaeessions aad relaxations a'an.ble 
to Sehllduled Caste and Scbeduled Tribe candidates are not aotl8ed ia the 
recruitment adyertlsements Issued by the Air India. They recommead tltat the 

coacessions and relaxations should inYariably form part of tbe advertisements. 

It shol!ld also be made clear in tbe advertisements tbat "If adequate number 
of Scheduled Caste and Scbeduled Tribe candidates who satisfy tlie minimum 
Itan:iard are not available to 811 resened vacaneiel, tben SCjST candidates may 
be selected to the extent of shortfall in vacancies by relaxiag mialmum studerd 
proY:ded they are not coasidered wilt to bold the post" as provided ia MiDistry 
or PerlODnel, Pabll&: Grieyances and Pension O.M. No. 36011j8/84-Estt (SCT) 
dated 17th October, 1986. Sucb an advertisement will eaable the candidates 
beloDglng to Scbeduled Castes/Scheduled Tribes wbo do not strictly (ul81 tbe 
ellil'clUlonal staiidards to apply and facilitate the 81l1nl np (jf reserved posts. 

D. Promotions 

3.28. According to the Preliminary material furnished to the Committee 
the procedure followed for promotion of staff in various categories of posts in 
Air India, is as under : 

(il Promot ion on the basis of seniority subject to fitness: This is 
applicable to the lower categories of posts such as Heads ofunskilledcatcgories, 
cooks and head cooks. SC/ST candidates who are confirmed arc considered 
irrespective of their position in the seniority against reserved vacancies. 

(ii) Promotion by section on the basis of merit combined with seniority: 
This covers categorics higher than tnose referred to in 0) above but lower than 
thos,: indicJ.t!d in (ii) below The zone of consideration being five times of 
thc numbcr of vacancies is applicable. 

(iii) Promotion by .relection ;s purely on mer;t : This applics to promo­
tion .from the appropriatc lower categories to POlts broadly it. thc pay scale of 
Rs. 1120-2680 and above. Thc zone of consideration is five timcs the number 
of vacancics. 
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The ~aiJJ fClltUq:S ~f t~ procedure are tb4~ .the ~I~i~n is made by a 
panel appointed by the competent authority. The employees eligible for 
promotion are considered in the order of seniority. The number of employee, 
who are considered for selection is five times the number of vacancies. The 
~l~JioD panel considers the suitability of -employccs for promotion, pcrally 
on t~e basis of Pcrformlnce Appuisal &eports Howev ... r in cc~ain TechDic~U 
Licensed categories, suitability for promotion is determined on the basis of a 
written and oral examinatioD followed by the normal lij:lection by a Selection 
9aoel. Oil the basis of ApPraisal RcpQrts. 

3.29. As per information furnished to the Committee the following 
coqcessions'rdaxations are proyidep to SC/ST candidates while considering 
them for promotions to the next grade : 

(1) In regard to the promotions which are made on the basis ohcniority 
subjcct to fitness, the SCjST candidates are promoted irrespective of 
their seniority in the list or length of service against reservod 
vacancies in lower categories. As regards Senior ClerkilST As etc. 
a ~inimum qualifying service of 7 ycarsj3 years is requi~, depen_ 

ding upon the catogory. 

0) SCjST employees are imparted training withio the Corporation to 
enab~e them to improve their capabilities. 

(3) Thc STjST offil:ers who arc senior ~nough in the zone of considera­
tion so as to ~ within the number of vacancics for which the select 
ljst is drawn. are included in the select list provided they are not 
considered unfit for promotion. 

(4) The promotion in tcchni~~ cl!ote,ories w~ lcvel ~xamination 
(written examination) is conducted, a concession of S% as compared 
to the general categorics, is g;~J) to SC/ST candidates. in th c 
qualifying marks. 

3.30. During evidcnce the Committee enquired about the uiteria follow­
~ f~ promotion by seniority or by merit. The representative of Air India 
explainc4 as under: 

HThcre are categories whcre the promotions are effected on thc basi, 
of seniority subject to fitness, there are categories where it is done by 

'merit combined with SClJiority and there arc al,o categorics when: 
it is done by merit alolJC. II 

The witness further added : 

"My submission is thue Ij.re two or t~ ca.t~gorjes. It i. done by 
.lections tha1 we ba.v~ ma •• t~ 'QJJlC ~~i~ ,"e 0" the bais 
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of pure merit, and others on the basis of merit-cum-seniority. It is 

not that we are in any way depr iving them but all the prom(,tions 
are done within the parameters that have been laid down." 

3.31. To a specific query by the Committee as to whether promotions 
purely on merit affect the chances of SC/ST candidates, the witness replied: 

"You have ruiscd a question whether the third category which we 
have created where promotion is done purely by merit affects the 
chances of SC/ST candidates. It does not, because that criteria of 
pure merit is applicable in the case of Station Managers and up­
wards. In those posts at those levels there is no reservation for 
SC/ST candidates." 

3.32. Finding from the written information furnished by the Ministry 
that there was shortfull in promotion even in the lower categories like peon, 
head cleaner, sweeper, gardener besides the shortfall in clerical posts like senior 
clerk. office Assistant and Stenographers, the Committee desired to know the 
reasons therefor. In response the Ministry furnished the follow information: 

"The Corporation introduced the scheme of percentage promotions 
with effect from 1.4. 1978 for unskilled categories viz. Peons, 
Cleaners, Sweepers, Gardeners, Loaders, etc. The distribution of 
total strength in various categories is as under : 
6O%-in the lowest grade (recruitment level) 25 % in the next senior 
grade with des!gnations as Senior Peon, Sr. Cleaner, Sr. Loader, etc. 
15% in the next higher grade with the designations as head Peon, 
Head Cleaner, Head Loader etc. 

The promotions in all these categories were based on the principle of 
seniority subject to rejection of unfit. This exercise is done on an 
annual basis on 1st April every year and the persons are accordingly 
promoted from one grade to the other against the vacancies arrived 
at by applying the percentages as indicated above. While effectinJ 
thelC promotions, reservation is provided for SC/ST at 15% and 7, % respectively. 

The shortfall in the case of Senior Loaders, Senior Cleaners, Senior 
Gardeners or Head Peons, Head Loaders, Head Cleaners, etc. has 
arisen becauae thfore wa~ no SC or ST available in' the lower category 
from which the promotions were effected at that point of time when 

• promotions were effected. Since the promotions were made on the 
basis of seniority subject to rejection of unfit. all ~~ SC/ST candi-
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we are required to indicate about the results. Generally in several 
cases, the candidates are absent and there are no reasons necessarily 
to be given apart from saying that he has failed in the written tests. 
In other cases, where the candidate passed in the written test but 
failed in the interview etc., it is difficult to really indicate the precise 
reason. So. we say that he was not found suitable as per criteria. So, 
the employment exchange has a record that the candidates forwarded 
by it have been considered and what is the result. 

So far as the general reason as to why the candidates are not found 
suitable, are concerned. I would like to point out once again that we 
have a good record of selection of SC/ST candidates and by and 
large, I think. one can say that most of the candidates who fulfilled 
the requirements are selected. That is why, we have been able to 
achieve a good percentage in our organisation." 

3.6. I reply to a specific question as to whether the appointing authori. 
ties proposed to intimate the Employment Exchange about the reasons for 
rejection of SC/ST candidates sponsored by them to enable them to sponsor the 
right type of candidate in future recruitments belonging to thCIIC commu­
nities, the representative of Air India stated as under :-

"Where a candidate has failed in the written examinatioon the reason 
that he has failed to pass the written examination should be enough 
reason why he has not been selected. There may also be cases where 
a person has qualified in the written eumination but has been failed 
in the interview. So, we will try to be more specific With immediate 
efforts instead of just saying that the candidate did not come upto 
the mark. we will try to give more specific reasons with immediate 
effect. " 

3.7 De Committee note that While making recruitment at Deihl. Bomba" 
Calcutta a.d Madru to Group 'C' aacI 'D' posts from amoapt tbe eaHldatea 
lJeIonging to local area or regiOD. the perce.tages of reaenatioal for SC/ST bed 
for tbOle are" are adhered to yet tbis Is Dot tbe cue iD cue of recralhReDts ID 
tbese categories made at Janandhu aDd Trlvendram. ID tbe Committee's 
........ tlds anomaly might havedeprlved a Dnmber of SC/Sf caD.ldatea employ­
IIlCIIt at tile recraltments at Jallandbar and Trlvaadnun ud II a 1eft ... · .. PM CIa 

the part of Air ladla. ----

38 The Committee recommend that MIDlstry of Civil Avlatioa .... 
look lato the matter ID deptb .... nd Olt whetller aD11.;utlce.... bee. Me to 
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SC/ST candld.tes. In case It comes to their knowledp that SOUle IDjustice has 
been done to SC/ST candidates, tbey should take steps to redress It In future 
recruitments. 

3.9 The Committee farther recommeBd that orders relating to percentages 
8xed for SC aDd ST rer Group C aad 0 pests to be 811ed 00 regional basis are 
foUowed meticulously. 

3.10 The Committee relfet tbat the appointing antborltles iB Air India 
do not Indicate tbe precise reasons for the rejection of SC/ST candidates to tbe 
Employment Exchanges to cnable them to sponsor right type of candidates In 
lubsequent recruitments even tbough tbere are specific iBstractions to that e8'ect 
cOBtalned in the Ministry of Home A8'airs O.M.No. 14/12/67-Est (0) dated 
10 April, 1968. 

3.11. However, tbe Committee have beea assured by the represeatative of 
Air ladla tbat in fature the concerned autboritles will strictly adhere to the afore­
laid instructions and Invariably coavey to Employment Exchaaps tbe precise 
realOns lor tile rejection of sc/sr candld.t~ so as to enable tbem to sponsor 
for subsequent vacancies rlgllt type of candidates from these comanmltles Tile 
Committee bope tbat the Air India authori ties will keep tbeir promise. 

3.12. The Committee further recommend that tbe Ministry of Civil Avia­
tion llsue, If not alr~ady done, tbe necess8l'Y instructioas to all tbe public under­
takings including Air India under tbelr control, so that wbene'ter tbe appolntl .. 
aatllorities reject tbe SC/ST candidates tbey should commulcate reasons for 
r-tectloa .f these candidates to tbe Employment Exchanges 10 tbat the latter 
may IpGllllor ror IUbsequeat nn.efts the rlgllt type of SC/ST cudldates. 

B. Recruitment Boards/Departmental Promorion Committees 

3.13. In the Preliminary material furnished to the Committee by the 
Ministry of Civil Aviation it is stated that the Recruitment Boards constituted 
for selecting candidates for appointment to various categories consist of one 
member from the concerned Department, the other from Personnel Department 
and the third belonging to the SCtST. In case of posts in Groupe 'C' and '0' 
a member of Minority community is also associated on the Selection Board. 

3.14. As regards composition of Departmental Promotion Committcel, 
generally one member from the concerned Department, one from the 
Establishment Department and one belonging to SCtST are nomina led 00 tbe 
Departmental Promotion Committees. 

3.15. ~he Recruitment BoardtD.P.C. consists of officers in the Il'ade of 
lb. 910-1700 and above including SC/ST members. The rank ofthe ofticen 
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.itting in Selection Board/D.P.C. is normally two grades above the POlt fot 
which Selection Board is constituted. The SC/ST members are also associated 
with the Boards during the interview of general candidates. 

3.16. It has further been stated that in case of Departmental Promotion 
Committee, SC/ST members are nominated on all the Departmental Promotion 
Committees whenever promotions are regulated by the reservation orders. In 
cale of promotion above the lowest rung of officers in Group 'A' whenever 
SC/ST candidates are within the zone of consideration within such Group 'A'. 
posts, SC/ST officer is on the Panel. In cases where SC/ST ofticers within the 
Corporation in appropriate grades are Dot available, SC/ST member. from 
Government/Public Undertaking etc, are included. 

3.17. In response to a query about the rank of the . officer belonging to 
SC/ST who sits on the Board of Selection or D.P.C., the Committee has been 
informed in witing by the Ministry as follows:-

"There is no fixed rank of the officer belonging to SC/ST who sits in 
the Board of Selectioll/D.P.C. The rank of the officer belonging to 

SC/ST as well as general category depends upon the level of. POlls for 
which the selection made. According to the rules of the Corporation, 
the Selection members are generally two grades higher than the pOlt for 
which the selection/promotion is effected. ,. 

3.18. The Committee note tbat Air ladla la a .. oclatinl ODe omcer beloalllll 
to SC or ST ia the RecruitmeDt Boards aad Departmeatal ProDlotloD CODlmitteeJ 
irrespective or the ract whether they are lutervlewiDI Scheduled Caate/ScllMuied 
Tribe or general candidates are so a to enaure that Schedule Cate/ScW"ed 
Tribe CAndidates are judled wjth rellXed slaadard. and Dot with the ataaclarda by 
whieb tbe leDeral candidate. are judled. Tae Committee also Dote that ID case 
Scheduled Caste/Scheduled Tribe ofBcer or appropriate atatu la not aYAIlabi. 
with ~Ir ladla, they reqalsilioa tile ""Ices of SC/SJ: omcer 01 CODlparabie 
.tatua froDl solDe Govern_nt Departlllent or IODle public lIDdertaldlla. 

3.19. The CODlDllttee tr.t tbat ,hey "III coatiDae to adhere to tIIII 
practice Ia fatare also to "'eg.ar' the latcrean or SC/ST caIIIda_. 

C. CorteessloflslRellJxations 

320 The Committee have been informed in writing by the Min. of Civil 
Aviation that the following concessiOMlllelaxationa ate provided to tho SCfST 
candidates by Ail' India at the time of recruitment' :-



1. Relaxation of standards : Scheduled Castes/Tribes candidates at6 
judged by relaxed standards at the time of written/trade tests, and oral inter­
views for appointment against reserved vacancies. 

3.21. "Relaxed Standards" means the relaxation of qualifying marks 
made in favour of SC/ST candidates in as much as the qualifying standared 
for SC/ST candidates in the written test, iJ fixed at a lower level 
than the standard fixed for candidates belonging to general category (non­
SCjST). Relaxation in standards is also given in respect of trade tests for the 
post of Stenographers and Typist·Clerks by lowering the standards for 
qualifying in the tests in favour of SCjST, as compared to candidates belonging 
to general category (non.SCjST). 

3.22. As regards the percentage of relaxation given to SCjST candidates 
in the written test, it may be stated that the qualifying standard for general 
candidates for all posts where written tests are conducted in respect of common 
categories of posts like Typist-Clerks, Stenographers, Traffic Assistants. Store­
keepers and allied categories; and Asstt. Flight Pursers and Air Hostesses is 
normally fixed at 56% to 60% while it is relaxed in favour of SC/ST candidates 
to the extent of 36% to 40%. 

3.23. In the case of trade tests for Stenographers/Typist-Clerks, the 
extent of relaxation is as follows :-

'Category Minimum qualifying 
standards for the trade 
test in the case of 
general category (noD­
SC/ST) 

Minimum relaxed ~uali­
fying standard for the 
trade tcst in the case of 
SCjST. 

.---- .--_._-----------_._._._--
Stenoarapbers 100 w p.m in shorthand 80 w.p.m. in shorthand 

Typist.Clerks 40 w:p.m. in typewriting 35 w.p.m. in typewriting 

2. Relaxatio1l 111 Exper;ePlCe : The condition regarding JDmlmUm 

experience prescribed for various posts is relaxed in the case of SCjST candi­
dates at the discretion of the competent authority. 

3. SeplJl't:Jte Inlerpws : The candidates belonging to SC/ST communities 
are interviewed separately so that they are not judged in comparation with the 
general candidates. The Selection Committee members are also advised of the 
Deed of judginS the SC/ST candidates by relaxed standards. 



4. Ap Limit : The maximum age limit prescribed for appointment t6 
posts is increased by 5 years in the case of candidates belonging to SC/ST 
communities. 

5. Concession in Fees : Full exemption of fees payable for admission to 
any recruitment examination/selection is allowed in respect of SC/ST candidates 
effective from 1st July, 1985. • 

6 Grant of Travelling Allowances : SC/ST candidates called for test/ 
interview are paid travelling allowance as pet' the Government instructions. 

In the advertisement, it is indicated that the SC/ST candidates called for 
test/interview will be paid T.A. as per the Government rules. 

7. In-service Training: In-service Training is provided to SCjST candi­
dates who are found below the required st:!ndard necessary for immediate 
appointment in categories of posts like Asst. Flight Pursers, Stenographers, 
Typist/Clerks, Junior Operators and Air Hostesses. 

3.24. The Committee have further been informed that the following 
concessions/relaxations are provided to SC/ST candidates while considering 
them for promotions to the next grade : 

(I) In regard to the promotions which are made on the basis of scniority 
subject to rejection of unfiit, the SCjST candidates are promoted 
irrespective of their seniority in the list of length of service against 
reserved vacancies. ' 

(2) SC/ST employees are imparted training within the Corporation to 
enable them to improve their capabilities. 

(3) The SC/ST officers who are senior enough in the zone of considera­
tion so as to be within the number of vacancies for which the select 
list is drawn, arc included in the Selcct List provided they are not 
considered unfit for promotion. 

(4) The promotions in tcchn ical categories. where level examination 
(wri tten examination) is conducted, a concession of S %, as compared 
to the general categories, is given to SC/ST candidates, in the 
qualifying marks. 

3.25 During their evidence before the Committee on 10 February 1987, 
the representative of tbe Ministry was alked whether any relaxation in 
educational qualifications was given to SCjST candidates. The witneues replied 
tbat no such relaxation was given. The witness further submitted ;-



"In written examinations ... thcy are given relaxation in marks. Thet'e 
arc other relaxations also, such as experience, standards, evaluation 
of papers etc. These are the areas where we give relaxations." 

3.26. The Committee asked the witness whether the relaxations given to 
SCs/STs are notified in the advertisements for the recruitments. The 
representative of the Air India replied.as under ,:-

"It is not notified in the advertisement." 

3.17. The Committee regret that the cODcesslons aud relaxations available 
to Scheduled Caste aad Scheduled Tribe caadldates are not notifled In the 
recruitment advertisements issued by the Air India. They recommend that the 
concessions and relaxations should invariably form part of the ad'ertisements. 

It should also be made clear In the advertisemeats that ,"if adequate Dumber 
of Scheduled Caste aad ~cbeduled Tribe caudidates who satisfy the mlDlmam 
stan:lard are Dot avanable to 811 resened vacaades, then SCjST caadldates may 

be S~ lected to the exteat of shortfall in vacandes by relaxial minimum staa'ard 
prov:ded they are not considered an8t to hold the post" as provided in Ministry 
of Pcrloonel, Pobl1c Grlevallces end Pensioo a.M. No. 36011j8j84-Estt (SCT) 
dated 17th October, 1986. 'Such aD advertisemeDt will eDable tbe caDdldates 
belonllDI to Scheduled Castes/Scbeduled Tribes who do Dot strictly fuUlI the 
edllc.do •• 1 .... danls to .pply ... facllit.te the 8111111 up of r .. ned posts. 

D. Promotions , 
3.28. According to the Preliminary matcrial furnished to the Commitlee 

the proccdure followed for promotion of staff ill various categories of posts in 
Air India, is as under: 

(il Promot ion on the basis of seniority subject to fitness: This is 
applicable to the lower categories 0 f posts such as Heads of unskilled categories, 
cooks and'head cooks. SC/ST candidates who are c(lnfirmed are considered 
irrespective of their position in the seniority agair.st reserved vacancies. 

(ii) Promotion by section on the basis of merit combined with seniority: 
This covers categories higher than those referred to in 0) above but lower than 
those indicat.;d in (ii) below The zone of consideration being five times of 
the number of vacancies is applicable. 

(iii) Promotion by selection is PJUCly on merit : This applies to promo­
tion from the appropriate lower categories to posts broadly ilt the pay acale of 
Rs. 1720-2680 and above. The zone of consideration is five times tho Dumber 
of vacancies. 
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The maia ,features of the procedure are that the .election is made by a 
panel appointed by the competent authority. The employees eligible for 
promotion are considered in the order of ICniority. The number of employees 
who are considered for selection is five times the number of vacancies. The 
selection panel considers the suitability of employees fOJ promotion, pIleraily 
on the basis of Pt,'loform'lnce Appuisal R~ports Howev~r in certain TechDic:a11 
Licensed categories, suitability for promotion is determined on the basis of a 
written and oral examination followed by the normal selection by a Selection 
Panel, oft the basis of Appraisal Repotts. 

3.29. As per information furnished to the Committee the following 
coneellions/relaxations are provided to SC/ST candidates while considering 
them for promotions to the next grade : 

(1) In regard to the promotions which are made on the basis of seniority 
subject to fitness, the SCjST candidates are promoted irrespective of 
their soniority in the list or length of 8ervice against reserved 
vacancies in lower categories. As regards Senior Cleru/ST As etc. 
a minimum qualifying service of 7 yearsj3 years is required, depen­
ding upon the category. 

(2) SCjST employees are imparted training within the Corporation to 
enable them to improve their capabilities. 

(3) The STjST officers who arc senior enough in the zone of. considera­
tion so as to be within the number of vacancies for which' the select 
list is drawn, are included in the select list provided they are not 
gonsidcred unfit for promotion. . 

(4) The promotion in technical cate,OI'ies where level examination 
(written examination) is conducted, a concession of 5% as compared 
to tbe general categories, is given to SC/ST candidates, in th e 
qualifying marks. 

3.30. During evidence the Committee ~quired about the nileria follow-. 
od for promotion by seniority or by merit. The repre8entative of Air India 
ex.plained as under: 

"There are categories where the promotions are effected on the bali, 
of seniority subject to fitness, there are categories where it is done by 

merit combined with seniority and there are allO categories where 
it is done by merit alone." 

The witness further added : 

"My submission is there are t\Yo or thtee categoriel. It is done by 
selection I that we have made, then some selectiODl are c)d the basi' 
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of pure merit, and others on the basis of merit-cum-seniority. It is 
not that we are in any way depr iving them but all the prom(tions 
are done within the parameters that have been laid down." 

3.31. To a specific query by the Committee as to whether promotiolll 
purely on merit affect the chances of SC/ST candidates, the witness replied : 

"You have rllised a question whether the third category which we 
have created where promotion is done purely by merit affects the 
chances of SC/ST candidates. It docs not, because that criteria of 
pure merit is applicable in the case of Station Managers and up­
wards. In those posts at those levels there is no reservation for 
SC/ST candidates." 

3.32. Finding from the written information furnished by the Ministry 
that there was shortfull in promotion even in the lower categories like peon, 
head cleaner, sweeper, gardener besides the shortfall in clerical posts like senior 
clerk, office Assistant and Stenographers, the Committee desired to know the 
reasons thereror. In response the Ministry furnished the follow information: 

"The Corporation introduced the scheme of percentag~ promotions 
with effect from 1.4. 1978 for unskilled categories viz. Peons, 
Cleaners, Sweepers, Gardeners, Loaders, etc. The distribution of 
total strength in various categories is as under : 
6O%-in the lowest grade (recruitment level) 25% in the next senior 
grade with designations as Senior Peon. Sr. Cleaner, Sr~ Loader. etc. 
15% in the next higher grade with the designations as head Peon, 
Head Cleaner, Head Loader etc. 

The promotions in all these categories were based on the principle of 
seniority subject to rejection of unfit. This exercise is done on an 
annual basis on lst April every year and the persons are accordingly 
promoted from one grade to the other against the vacancies arrived 
at by applying the percentages as indicated above. While effecting 
these promotions, reservation is provided for SC/ST at 15% and 
" r. respectively. . 
The ahortfall in the calC of Senior Loa<bs, Senior Cleaners, Senior 
Gardeners or Head Peons. Head Loaders. Head Cleaners, etc. baa 
arisen because there was no SC or ST available in the lower category 
from which the promotions \>iere effected at that point of time when 
promotions wore effected. Sinco the promotions were made on the 
basis of lCIliority subject to rejection of unfit, all the SC/ST candi-



(I) 

(2) 

2S 

dates available in the lowor categories were considered for promo­
tions to fill the reserved vacancies. The SC/ST candidates, whoso­
ever were available in the lower categories, had already been 
promoted to the senior grade. 

It would be seen from the figures given below that thl overall 
percentage of SCs/STs is about 46% to 50% in the categoriel viz. 
Senior Cleaner, Sr. Security Guard, Sr. Gardener, Sr. Handyman. 
Sr. Loader etc. 

Scale of Categories Total Total Percent .. 
Pay. No. of SC/ST off-Cm 

p.mploycoa amons 
as on them. 

1.1.1987 

RS.320-10- Sr. Cleanen/Sr. 910 418 45.93 
360-15-405- Gardener/Sr. Handy-
20-425-25-600 men/Sr. Security 

Guards/St. Loaden/ 
Sr. Lift Attendant/ 
Sr. Peons/Sr. 
Messengers etc: 

Rs. 320-10- Head Dresser/Head S4S 215 52.29 
360-15-405- Coolc/Hd.Loader/Hd. 
20-425- Cleaner/Hd.Lift 
25-675. Attendant/Hd. 

Security Guard/ 
Hd. Gardener/Hd. 
Handyman/Hd. 
Peon etc. 

3.33. From the material lubeequcntly fumilhod ~ the MiDiatry, tho 
Committee found that there were shortfalls in the promotions of SC/ST 
employees to the cadres of Personnel AaiSiant., Stono .... P. (Sr. Catc.ory) 

Senior~ Cia d various other categories. . . ~~-;'b( 
Ii w"u... T 

3. Co •• itt~are IHII')IriIed t'(.OieJJllat tile Air ..... I ....... 
resenetloa ID prOlDotlOD ftd DDlkllled e.tClories N. Peoaa, Ceuen, Sw~ 
GaNaerl, Loaders etc. from AprU 1"', ........ ID tIaeIr earU. re", It ~ 
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been stated that reservation in posts filled by promotion apto the lowelt rung of 
class I was Introduced w.e.f. jZ3 July 1975.) 

"'l~C'~ .. J ;/ 
The Commltt'regretjihe delay of about three years In introdaction of 

resenation In promotions ritr unskilled categorle~ They ~~~'1J feel that as a 
result of delay of three years In enforcement of these order t ~/ST employees ha'" been deprived of tbe opportunity for three years to g promotioDa. qaota 
under these orders without Iny fault on their plrt.\ 

cl· ~ 
3.35. Irbe Committee desir, tlIItt tbe Secretary, Ministry of Civil Aviation 

.... ~ Qook into the ~atter and fix responSIbility for the !Iem~ lapse in applyilll these 
orden so late In Air India. 'FIle Committee Iin/ urgeJthe Ministry to devise 
ways anc1 means to compensate the SC/ST employees Who b~ sdered on 
accoaat of tbe delayed implementation of reservation orde~ 

3.36. Tbe Committee feel perturbed that there is sbortfall of Scheduled 
Castes/Scbeduled Tribes In promotions even in tbe lower cattlories of posts 
like Peon, Head Cleaner, Sweeper, Gardener, besides tbe sbortfall of SC/ST in 
Clerical posts like Senior Clerk, Otllce Assistant. Stenograpber etc. 

r.. e"t~. () . eJ 
3.37. (fbe Commlttee/l'ecommendltbat earnest eft'orts ....... d be made to 

fill all tbe vacaDcies reserved'for SC/ST in promoti~ Iu case candidates from 
tbe S.C. Community for whicb the vacancies are reserved are not available, the 
vacancies may be filled by tbe candidates from tbe S. T. commanlty after carry­
Ing forward tbe lIcancies for three recruitment years and vica versa. 

3.38. Tbe Committee also recolDmend tbat If tbe exlldDg SqST 
employees are not laltable for promotion to the posts of Stenorgrapben, SeDlor 
Clerks Otllce Assistants, the In-service training sbould be arrllDled for 
Scbeclialed Caste/Scbeduled Tribe employees to make them proficient and fit 
for promotion to these catelorles of posts. 

E. Maintenance 0/ Rosters 

3.39. In the written information furnished to the Committee, the 
Ministry of Civil Aviation have stated that to give proper effect to the 
reservation policy, prescribed rosters are maintained by Air India in accordance 
with the Government instructions, as detailed below: 

(i) Direct recruitment made OIl All-India basis : 

Categorywise rosters consisting of 40 points are maintained for the 
posts filled by open competition, category-wise 40 Points Rosters are 
al80 mainta,ined for the posts filled otherwiae than by open competi-

'ion. 



(U) Direct recruitment made on Reriorull basis: 
100 points rosters are maintained for such of the posts fallin, in 
Group 'C' and'D' which normally attract candidates on regional 
basis. 

(iii) Promotions made by selection : 

Reservations on promotions made by selection and by seniority-cum­
fitness are being effected a8 per 40 points rosters, wherein point Nos. 
I, 8, 14,22,28, and 36 are reserved for Scheduled Caste and 4, 17 
and 31, are for Scheduled Tribe 

In case of Recruitment the rosters are maintained effective since lat 
January 1968 and with regard to promotions with effect from 23rd 
July, 1975 and being inspected every year by the Liaison Officer or 

his designated Officer from Special Cell. In addition, the Liaison 
Officer examines the rosters as and when the need arises. 

3.40. The Committee desired to know whether any discrepancies in the 
maintence of Rosters had been noticed by the Liaison Officer during hi' 
inspections. In this connection the following statement showing the irregu­
larities observed by the Liaison oiftcer during his inspections in 1983, 1984 and 
1985 has been furnished to the Committee : 

Year Department/Station Irregularities 
observed 

Action 
taken ----_ ..... __ .-_._-_ .. _---_ ... .. ----~ .--.----..... -._------... "'-'--. 

1 2 

1983 Engineeri", 

3 

JR. TECHNICAL OFFICER 
De-reservation order not obtained 
for 3 Scheduled Tribe vacancies 
for the year 1983. 

TRAINEE TECHNICIAN 

After necessary adjustment during 
the year it is noted that 3 ST 
points remained unfilled. 

CARPENT AR/TAILORI 
PAINTER 

4 

De-reservation 
obtained. 

3 Scheduled Tribe 
candidates appoin­
ted during tho 
year 1984. 

I Scheduled Tribe Backlog in the The Scheduled 
above mentioned category was not Tribe hacklo. of 
cleared, instead· appointed 2 Scho- 1983 i, canied 
duled Caste durinJ the year. forward. 
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----------------
(1) (2) 

1984 Manpower 
Planning and 
Development 

(3) (4) 

Prior de-reservation order was not Post facto de-re­
obtained for I Scheduled Caste in aervation orders to 
the category of Dy. Manager. be obtained. 

Delhi Prior dc-reservation order was Post facto de-rc­
not obtained. Backlog position servation order 
at the annual summing up was obtained and the 

MADRAS 

not written. irregularities were 
subsequently recti­
fied after pointing 
out by the I nspec­
ting Authorities. 

(n Roster was not maintained The irregularities 
neatly. were subsequently 

(ii) Annual summing up of the rectified after 
backlog was not shown at the pointing out by the 
end of the year. Inspecting Autho-

rities. 

CIVIL Scheduled Caste reserved vacancy Temporary block­
ing was obtained 
for appoiniing 
general candidates 
due to urgently 
operations in the 
category of Works 
Supervisor. 

WORKS &; was blocked temporarily. 
PROPERTIES 

1985 Operations 

1985 Management 
Service 

Roster in respect of Co-pilots Roster reviewed 
requires review since the Depart- accordingly. 
ment had observed deputanist 
who were appointed from Indian 
Air Force. 

(i) De-reservation orders for 2 2 Scheduled Tribe 
Scheduled Tribe reserved vacrncics backolog has been 
were not obtained. cleared and subec­
Cii) Backlog in the category of quently the back­
Programmer/O.R. Analyst wu log position wu 
written wronsly. rectified .. 



1 2 

Ground 
Services 

CALCUTTA 

MADRAS 

DELHI 

1985 DELHI 
(Temporary) 

3 

I Scheduled Tribe point in the 
category of Progress Clerk should 
be revived due to termination of 
an Scheduled Tribe candidate. 

De-reservation was not obtained 
in the categories of Clerk 
(GeneraJ)/Clerk (Accts.)/Storc­
keeper. 

(i) De-reservation orders for I 
Scheduled Tribe reserved vacancy 
in the category of Jr. Security 
Asst. should be obtained. 
(ii) Backlog position was not 
written at the Annual summing 
up and signatures of the appoint­
ing authority were not obtained. 

4 

The Scheduled 
Tribe point has 
been revived with 
an appointment of 
another Scheduled 
Tribe candidate. 

Subsequently the 
ST point wal filled 
in by exchanJC 
with Scheduled 
Calte cand idate in 
January 1986. 

De-reservation 
order was obtain -
ed. 

These irregulari­
ties were subse­
quently rectified 
by the inspectins 
authority. 

(i) Post facto de-reservation orders Post facto de­
should be obtained in Group 'C' reservation orders 
and '0' posts. are under process. 

(ii) Entries were not signed by the 
authorised officer. 
(iii) Adjustment 0 f SCfST points 
were not written. 
(iv) Remarks were written in 
pencil and annual summing up of 
the backlog wa s not written. 

(i) Annual summing up of the 
backlog should be shown at the 
end of the year. 

These irregularities 
were subsequently 
rectified after 
pointing out, by 
the inspcdiDl 
authority. 

The irregularities 
were subsequently 
rectified after 
pointing out by 
tbe inspecting 
authorities. 
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Manpower 
Planning and 
Development 

(ii) Adjustment of SC/ST appoint­
ments should be crossed written 
against the SC/ST reserved points. 

Prior de-reservation order was not Post facto de­
obtained. reservation orders 

to be obtained. 
------------------ . -----------_. "" -

3.41. Pointing out that in the year 1983, it was delccted by the Liaison 
Officer that orders for dcreservation of posts had not been obtained and the 
same observation was made by the Liaison Officer in 1985, the Committee, 
asked why instructions were not issued in 1983 to follow dereservation orders 
strictly. In a subsequent note furnished to the Committee, the Ministry have 
submitted that irregularities were observed by the Liaison Officer in the year 
1983 during inspection, in respect of the Engineering Department, was the 
app0inting authority in re,peel of Junior Teehnical Officer, Trainee Technician 
and other te hnical categories: whereas irregularities observed for the year 
1985, relate to Management Services Department which was the appointing 
autl".ority for categories like programmer, Operations Research Analyst, etc. 
Both these departments were issued instructions to rectify the irregularities 
observed in the inspection and the irregularities had since been rectified. 

3.42 During their evidence on 10th February, 1987, pointing out to the 
representatives of the Ministry that the material. furnished by them indicate 
all India figures only, the Committee enquired if the rosters were being 
maintained region-wise and how the reservation quota was ensured on all 
India basis, particularly for 'C' and • D' categories, the w tness explained 
that the total number of vacancies On the rosters was maintained with 
reserved points e. g. if there were 10 points in the rosters, Air India notified 
the vacancies accordingly and asked the Employment Exchanges to take care 
of that. 

3.43 The witness continued: "certain posts are filled up on a head 
ofllce basis, and their rosten are maintained on the head 01&0 basis. The 
remaining posts are filled on region-wise basis and roster il. also maintained 
on region wise basis. In regard to the posts which are filled upon region wise 
basis, the pOlition will be region-wise." 

3.... The Committee Dote that a Dumber of Ineplarlt1ea ID tile mala­
teuace of llosters "aft Hell polDted out by tile LlalIOD Ollker 01 1M MIDi*, 
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dumg his Inspections of R.osters In 1983, 1984 and 1985. This only shoWi that 
proper care Is not taken by the autborltles in the maiateaaaee of ROiters. 

3.45 Tbe Committee Deed bardly emphasise that the Roster II a. 
Important mecbaalsm to keep a legitimate watch on tbe proper aad adequate 
latake of Scheduled Caste/Scbeduled Tribe persons In Se"ic2S and that It would 
cease to baye any silnificance, wbatsoeYer, if It Is not maintained properly In 
the IIgbt of existing f"ules, relulations aad iOS',uctioDS. 

3.46. The Committee recommeDd tbat henceforth e.rllflt etrorts be 
made botb by tbe appointing autborltles aDd the Ualloa OtBcer In the MIDlltry 
to fee that the Government orders 00 the maintenance of rosters are meticuloully 
followed so tbat no injustice is done to Scheduled Caste/Scbeduled Trlbe persoal 
In the matter of recruitment and promotion. 

3.47. Tbe Committee regret that as polated out by the Ualloa Officer 
10 his .iDspeetioD report, certain POlts were de-resened without proper autllor_­
tIOD. Tbey take stroDg exeeption to this and expect that ID future no post be 
dereserved in eontraventioD of tbe directions issued in tbil reaud. MeaD while 
respousibllity should be fixed is earlier cases of dereservaUoD witbout people 
authorisation. 

3.48. The Committee also recommend that the Uailoa Offieer sboald 
Invariably submit bis inspection report to tbe maDlllnl Director, Air India for 
his information and necessary corrective actioa 10 that tbe deficiencies detected 
are brought to Dotice of aU eooecrned aDd prompt actloa il takeo to remedy 
tbe litoation. 

3.49. The Committee note tbat Air India malntaiol40 polat ROiter for 
direct recruitment made oa ali-India basis and 100 point Roster for direct 
recruitment made OD RegioDal basis. For promotioal made by selectloo, a 
40 poiDt Roster II malotaiaed al per Government order OD the lubJect. 

3.50. The Committee have however, beeo ioformed tbat for pottl 81led 
00 head-oftlec basis, rosters are malatalned 00 bead office balis, For pOits 8Ued 
OB regional basis the pOIitlon Is reliOD-wlse. Howeyer, this bas not been doae 
in all eases . 

3.51. The Committee urge that the Inltractlo .. reprdllll !be .'ateDnee 
of Rosten for posts 811ed OD regional buis should be followed Itrictly I. eacb 
cue. 

F. Dereservalion 
3.52. The Committee have been informed that the following procedure 

16 followed fOf de-reservation of vacancies reserved for SC/ST: 
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Recruit ment 

(1) Vacancies are notified to Employment Exchanges, SC/ST Auocia­
tions and also advertised in leading newspapers indicating the 
number of vacancies reserved for SC/ST. 

(2) If suitable SC/ST candidates are not available for appointment 
against reserved vacanciell, then the unfilled teserved vacancies are 
exclusively advertised for SC/ST candidates when dricct recru.tment 
is done other wise then through examination. 

(3) Even after exclusively advertising the vacancies reserved for SC/ST, 
if suitable candidates in sufficient number are not available for 
appointment against reserved vacancies, then such shortfall vacancies 
are filled in by peral candidates after obtaining the approval of 
the M.D./Board of Directors dereserving the reserved vacancies. The 
vacancies so de-reserved are carried forward to subsequent 3 
recruitment years and efforts are made to clear the backlog of 
reserved vacancies. 

(4) Depending upon the availab1ility of the SC/ST candidates in certain 
categories of pOlts, such al Stenographers, we also recalled SC/ST 
candidates who have failed in the written/trade tests conducted on 
relaxed standard to appear for re-test. 

Promotion 

Before any reserved vacancy is de-reserved and filled in . by a aeneral 
candidate by promotion, following procedure is followed: 

(1) Where there is no SC/ST candidates available within the %ODe 0 r 
consideration prior approval of the Managing Director is Obtained 
to de-reserve the reserved vacancy in favour of seneral candidates. 
Subsequently, a proposal in regard to the .rceerved vacancies meant 
for SC/ST filled up by general candidates, is put up to the Board for 
ratification. 

(2) Where SC/ST candidates are available within the zone of couaidera­
tion but found unfit by the Promotion Penel, prior' approval of the 
Board is obtained to de-reserve vacancies in favour of ~ 
candidates. 

3.53. In a written note on the. number of vacancies de-reserved in Group 
A, B, C, and D in recruitment and promotion during the years ]983, 1984, 
1985 and 1986 (upto 30.6.86) it hu bcco .tated by Air India u UDder: 
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.. 1. RECRUITMENT 

Year Group No. of vacancies do-reaerYOC1 
SC ST 

1980 A 13 9 

B 1 5 

1984 A 4 13 

B 3 

1985 A 4 3 

B 17 7 

1986 A 13 6 
(30.6.86) 

PROMOTION No. of vacanciet do-rcaervcd 
-------- ---------

SC ST 

1983 Group A 15 7 

Group B 40 26 
Group C 1 
Group 0 4 9 

59 43 

1984 Group A 9 5 
Group B 38 42 
Group C 10 
Group 0 10 

47 67 

1985 Group A 13 5 
Group B 68 71 
Group 0 19 

81 95 

1986 Group A 3 1 
Group B 19 11 
Group 0 1 

22 20 



3.54. It can be seen from the statement that in recruitment there has 
been few de-reservation in Group 'C' and '0' POltS during the last 3 years. In 
Group 'A' de-retervation is restricted to categories like Co-Pilot Aircraft 
Maint. Engineers, Graduate Engineers, ASIt. Accounts Officer and in Gro up 
'B' the categories like Plant Technician. Apron Supervisor, etc. These jobs 
are of technical nature and highly sophisticated. After putting all our 
efforts, we were able to fill in some reserved points. However, due to induction 
of new ai(Craft and large number of vacancies in this cadre, theremaining 
vacancies were filled by general candidates after obtaining de-reservation orders." 

3.55. When asked about the efforts made to find suitable SC/ST 
candidates before dereserving a reserved vacancy, it has been stated in a note 
furnished to the Committee that: 

"In accordance with the prescribed procedure, whenever carried 
forward vacancies arc to be filled in, advertisement calling for 
applications exclusively from SCjST candidatel are published in 
Newspapers. 

Simultaneously, the said vacancies are notified to the Employment 
Exchanges, SC/ST Organisations, All India Radio, etc. Inspite of 
these special advertisements, etc. sufficient number of SC/ST 
candidates with requiSite qualifications and experience have not 
been forthcoming in some of the categories, even after applying 
relaxed standards of suitability. We sbllll continue to make concerted 
efforts to improve the intake of SCs/STs in the various posts in the 
Corporation. 

It may be of interest to indicate that certain appointments have 
been made by Air-India in furtherance of the aim by encouraging as 
many SCfST candidates as qualify for employment to the extent 
pOIBible, as will be seen from the following : 

(I) We are providing special training for a period of 3 months 
to SC/ST candidates who are considered suitable as Appren­
tice Air-HostellCs having been found just below the standard 
required for immediate appointment. Such candidates are 
given coaching in English Language with a view to improv­
ing their ability to understand, write and convene in that 
language. At the end of the training, they are required to 
paIs a teat in Enpilh. On their qualifying the same they 



are appointed as Trainee Air Hosteaaes and are giYCD od 
the job training. So rar we have employed 68 Air HOitelICI 
under the above scheme." 

3.S6. The Committee pointed out that a large number of vacancies 
had been dereserved during 1983, 1984, 1985 and 1986 both ill direct recruit-
ment and promotions and desired to know whether SC/ST candidates were not 
available to fill direct/recruitment vacancies even for non-technical posts. It has 
been stated in a subsequent note furnished to the Committee that: 

"In so far as non-technical categories 81'e concerned, only few vacan­
cies have been dcreaerved 10 far as recruitment is COl1QCfDed. viz.; 

Year Category No. of posts dc-reaerved 

1983 

1984 

1985 

Alit. Personnel Officer 

Asst. Accounts Offiocr 

Stenographer Calcutta 

TY /Clerk, ·Calcutta 

Air-hoateas 

Asst. Accounts OfIlcer 

Stenographer 

Catering Asst. (Delhi) 

SC ST 

1 
2 2 

1 

14 

2 6 

____ .... _. _____ ...... __ . ________ .' ___ .' __ .. _ .~. , ___ ..... ...1,.._------_.-... _-----

3.S7. In regard to the number of reserVed vacancies which lapled hu 
boon intimated to the Committee : 

Year 

1983 

"The numbers of reaerved vacancies in different categories of posts 
which lapaed after having been carried forward for the pl'C8Cribed 
period are as under : 

SI. Group &. Category Vacancies Iapaed. 
No. of post (year) 

SC ST 
. 0_. ____ --_.-- .. _____ . 

2 3 4 

Group 'A' 
Co-Pilots 8 3(1976) 4 2(1976) 

S(1977) 2(1977) 



1 2 

2. 

3. 

1984 

1. 

2. 
--_. 

~6 

3 4 s --------------------
Asst. Accounts Officer 
Groap 'B' 

Stenographer 

• •. NIL ... 

Group 'A' 

Co-Pilots 

Asst. Accounts Officer 

\. 
(1911) 

6 (1918) 3 (1978) 

... NIL ... 

2 (1978) 1 (1978) 

(1982)" 

3. ~e Commlttee......,o Dot~ttbat a large Dumber of vacaDcles ID 
1983, 1984, 1985 aDd 1986 botb I. direct recrultmeDt aDd promotioas reserved 
for SC/ST caDdldates hac!beeD dereser~d aDd a Dumber of resened vacucies 
ad beeD allowed to lap se by Af IDdla,.) . f 

:' -rJ..,..~ ~,rt'" \' 
3. S9. The Committee are/Dot satided witb tbe reasoDS liveD by Air Jodia 

tbat sufticleDt Dumber of SC/ST caadidates wltb requisite qualiflcatioas aDd 
experieDce haul Dot beeD fortbcomlog ID some of the categories eve, Jler 'PR!~-

11111 relaxed staDdards of sultablUty. The C",-~~ee ffFl ..... ,t DoWj'fiere ..... lio 
~\;\.lJA deartb of educated SC/ST caDdldatei. Wbat'Js~acld~ i.fslK"ere aol' cOD~erted 

etrorts OD tbe part of recruitment autborlties to &ad oat saltllile SC/ST caodidates 
before tbe expiry of three recruitmeDt year.. The Committee, tberefore, recom­
meDd tbat deresen;u;;;;r reserved vacaDcles.-..sd be resorted to oDI, wben It 
beet.'" lP-BPble after an possible dorts, IncludiDI s~lal ~eatsr to 
locate and recruit adequate Dumber of SCjST cuclid.tes b~ failed.) 

, ,/ 



CRAFtER IV 
STAFF STRENGTH AND SHORTFALLS 

A. Staff Strensth and Shortfalls 

4. I. Statement furnished to the Committee showing the tot al number of 
employees in various categories of posts in Air India and the number of 
Scheduled Castes and Scheduled Tribes .among them as on 30 June, 1986 is 
reproduced below:- • 

--_ .. _-----_ ...• _---._------ ----------------
Category/ 
Designation 
of post 

Total No. of Percentage Shortfall Percentage 
No. of SC ST SC ST SC ST SC ST 
Emplo-
yets ------------- ---_. _ ... -
2 

Group "A' 

(i) Other than 2095 
Lowest 
rung 

(ii) LQwcst 

rung 

GToup 'B' 

Group "C' 

Group "D' 

Excluding 
Sweepers 
Sweepen 

1607 

7563 

1150 

3586 

150 

3 4 5 6 1 

lOS 20 5.16 0.95 206 

242 18 15.05 4.85 NIL 

1267 406 16.75 5.37 NIL 

206 85 11.91 7.39 NIL 

1199 189 33.44 5.27 NIL 

116 6 17.33 4.00 NIL 

8 9 10 

1379.84 6.S5 

42 NIL 2.S5 

179 NIL 2.38 

8 NIL 0.11 

80 NIL 2.23 

5 NIL 3.5 

4. 2. After going through the statement, the Committee desired to know 
tbe reasons for a shortfall of 206 SCs and 137 STs in group "A' posts and short­
faU of STs in sroup B, C and D. It hal been stated in a sublequent note 
furnished to the Committee that Presidential Directive for providing reaervation 
for SCs/STs was received by Air India in July, 1975. In the statistical data 
f'urnished along with the note comparative figures of SC and ST employees .. 
on 1 January, 1975 and 1 January, 1987 were given u below to show tbe 
improvement in intake of SC/ST in Air India. 
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Staff Position as on 01.01.1975 

Class Group Total Gen. SC Percentage ST Percentage 

I A 1767 1739 20 1.13 08 0.45 

II B 4492 4090 357 7.94 45 1.00 

III CAD 2129 1295 786 36.92 48 2.25 

IV D 83 8 75 90.36 
(Sweepeu) 

Total 8471 7132 1238 14.61 101 1.19 
---

Staff Posit inn as 011 01.01.1987 

Cluss Group Total Gen. SC Percentage ST Percentaae -_. ----.---. 
A 3699 3233 364 9.84 102 2.76 

II B 7602 5887 1294 17.02 421 5.S4 

III CAD 4712 3022 1411 29.94 279 5.92 

IV D 151 29 115 76.15 7 4.64 
(Sweepers) 

Total 16164 12171 3184 19.70 809 500 

The position has been further elaborated as under :-

"The total number of SC/ST, as on 1.1.1975 were only 1339 out of 
the total· staft' strength of 8471, whereas as cin 1.1.1987, the total 
number of SC/ST is 3871 out of the total staff strength of 16,031. 
Thus, the .increase of SC/ST employees is at a proport.ionately higher 
rate, as compared to the total increase of staff strength. To be precise 
the number of SC employees have increased by 21 times and the 
number of SC employees have increased by 8 times, whetC&8, the 
overall increase in the staft' strength is only two times. In Group • A' 
posts, recruitment is restricted to only a few categories viz. Pilots, 
Chartered Accountants, Graduate Ensineers and a small number in 
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other categories. A wry large number of the total posts in Group A 
categories are filled hy promotion from the lower grades. It will, 
therefore, be a gradual process for SC/ST employees to reach all 
levels of Group A posts However, as can be seen fronl the compa­
rative figures given above, the results are quite encouraging and 
satisfactory as we have improved from 1.13 % of SCa in Group A on 
1.1.1975 to 9.84% as on 1..1.1987. 

Similarly, the percentage of ST employees, in total posts of Group A, 
has increased from 0.45% to 2.76%." 

4. 3. During evidence when the Committee enquired about the reasons 
for huge shortfall in Group 'A' and how the management proposed to cover up 
the backlog, the representative of Air India stated as under :-

"In Group 'A' there is a shortfall, no doubt, and we have been 
making every effort to see that the shortfall is made up. The realOn 
is that we had started reservation from a certain date. From that 
date onwards, we have been trying our best to fill the quota, but it 
will take some time before the shortfall is fully made up. In the last 
three years, in 1984, 1985 and 1986, we had a total recruitment of 
2,051 employees out of which recruitment of Scheduled Castes was 
372 and Scheduled Tribes 165; our recruitment in three years from SC 
was 18.14 percent and from ST 8.4 per cent, totalling 26.18 
per cent. This shows that in the last three years we have 
been making every effort to speed up the recruitment; in the last three 
years, our total recruitment of SC and ST employees hal been 26.18 
percent as against the prescribed percentage of 22.5." 

4. 4. When asked what efforts had been made by Air India since the visit 
of-the Committee to their Head Office at Bombay in July, 1986 till 25 March. 
1987. to wipe out the backlog. the representative of Air India stated during evi­
dence II follows : 

"I have already given the answer to the hon. Committee that in the 
last three years we have recruited nearly 27% of the total recruitment 
made rrom the Scheduled Caste/Scheduled Tribe candidates. The 
shortfall is not in Scheduled Caste. It is mainly in Scheduled Tribe 
and we have sent teams to look for Scheduled Tribe candidates in 
different States. The States visited recently have been Rajasthan, 
Himachal Pradesh, Mizoram, Assam. and then they went to Ranchi 
in the tribal arca. So. theae 5-6 States haw been visited recently." 
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The witness further stated' as follows: 

"We are having relaxed standard for selection of candidates from thc 
Schcdulcd Caste/Schedulcd Tribe. Whcreas for gener,1 candidates, 
wc insist on 60 percent marks, for Schcduled Caste/Schcduled Tribe 
candidatcs, it is SS percent. 

In ~rder to improve the intake of graduatee 'ngineers, we have had two 
special selections exclusively for Scheduled Caste/Scheduled Tribe 
candidates. In the last selection, we were able to get six Schedulcd 
Caste and two Scheduled Tribe candidates. We are carrying on our 
efforts to increase the intakc." 

4. S. In a subsequcnt note submitted to the Committee, it has been stated 
that the Selection Tcams of Air India have not been visiting different States every 
year. They have visits Statcs having tribal belts on different occasions and the 
details of Scheduled Tribe candidates selected during each of the visited are 
given below : 

1978 : 
A Selection Team which includcd an officer belonging to Scheduled 
Castc community visited Chamba, Dharamshala in Himachal Pradesh 
and selectcd 08 Schcdulcd Tribe candidates for the post of Loaders. 

1979 : 

Again in 1979, a Selection Tcam comprlsmg onc Schcduled Tribe 
Officer and two other officers visited Shimla, Bilaspur, Kulu, Dharam­
shala and Chamba in Himachal Pradesh. Thc Team selectcd 08 
Cleaners and 07 Loaders/Handymen &; 1 Junior Operator (Trainee)­
all belonging to Scheduled Tribe communities. • 

19111 : 

Having gauged the potential of Himachal Pradesh with regard to the 
availability of Sechedulcd Tribe candidates for different catcgories, it 
was considcred appropriate to send a Selection Tcam to another tribal 
belt in North India-Rajasthan to select Scheduled Tribe candidates 
for the following categories: 

Driver 
Trainee Technician 
Plant Technician/Bench Fittcn 
Loaders 
Typist Clerk 
StODoppher 
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Accordingly. a Selection Team which included an Officer of Scheduled 
Tribe community established liaison with the Resident Commissioner 
and Liaison Officer. Govt. of Rajasthan in Delhi and after getting 
the relevant details from them. visited Udaipur and Jaipur and con­
tacted various State Government authorities to IICCk their support in 
getting suitable Scheduled Tribe candidates for the above positions. 
As regards Plant Technician/Bench Fitters. it was categorically stated 
that it would not be possible to get the candidates for these categories 
in Rajasthan. Similarly. for Diploma Holders in Electrical. Mechani­
cal. Automobile trades, it was informed by the Principal. Udaipur 
Polytechnic that nQ candidate was undergoing diploma course in the 
desired trades. The Selection Team also ascertained that Steno­
graphers and Typist Clerks were not available in the State of 
Rajasthan. 

With a view to induct Scheduled Tribe candidates, the Team arrangood 
to have the details of requirements broadcast over All India Radio. 
Jaipur, to enable the candidates to contact the Team at the Employ­
ment Exchange, Jaipur. The State authorities even sent the call letters 
to candidates by special messengers. 

However, in spite of these efforts, only two candidates belonging to ST 
communities appeared for interview for the post of Driver but only one 
was found suitable on relaxed standards who later on joined us as a 

Driver. 

1983 : 

In 1983. another Team visited Darjeelins. Guwahati, Shillon, and 
Ranchi and . selected 27 ST candidates for the positions of Traffic 
Assistant and 05 for the posts of Telex Operators. 

4. 6. The Committee desired to know as to when the shortfall in the 
category of graduate Engineers would be wiped out completely in Air India, 
the representative of Air India stated during evidence as follows : 

"We ourselves are very anxious to make up the shortfall in evory 
category. For this category we have sent our teams to the Colleges, 
University campuses for interview and recruitment. In fact, there are 
many categories where we have exceeded the percentage prescribed. In 
the category, Inspector, the percentage of Scheduled Cut. and 
Scheduled Tribe candidates is 21.62 and 5.42 percent; next, JUDi. 
Technical Officer it is 19.70 and 1.52 percent." 
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4. 7. When asked what was the backlog in the category of graduate 
Engineers, the representative of Air India stated during evidence as under :-

"We have a backlog of 10 SC and 8 ST candidates." 

4. 8. The Committee were further informed that special selection would 
be held for them shortly. 

4. 9. When specifically asked during evidence to give time frame for 
wiping out the shortfall completely, the witness stated: 

"How can I ensure or how can an organisation ensure that a certain 
number of candidates will be available in three months? Yesterday, I 
had informed the hon. Committee that in the last three years, our 
recruitment of Scheduled Castes and Scheduled Tribes has been nearly 
27 percent as against the percentage of 22.5%. We have been trying 
our best. But in some categories like the pilots, Chartered Accountants 
and Graduate Engineers, where there is a shortage of qualified people, 
we can only give you our assurance that we will try our best as to 
whether the shortfall will be made up in 2-6 months, it will be very 
incorrect for me to give you the time limit or undertaking. Our 
efforts will continue in that direction." 

4.10. The Committee note that total Dumber of Scheduled Caste/Scbedu­
led Tribe employees in Air IDdia whlcb was 1238 (14.61%) and 101 (1.19%) 
respedlvely out of total employees iD JaDuary 1975 bas iDcreased to 3184 
Seheduled Castes (19.70%) aod 809 Scheduled Tribes (5.00%) as OD 1 JaDuary, 
1987. The Committee are, however, surprised to Dote that tbe perceDtqe of 
Scheduled Caste employees iD class m bas come dowD from 36.92% to 29.94% 
and ID class IV from 90.36% to 76.15%. 

4.11. The Committee are also unhappy to Dote tbat the perceDtage of 
Scheduled Tribes in all categories i.e. Group 'A', 'B', 'C' and 'D' Is below tbe 
preseribed quota of reservatioDs. 

4.12. The Committee recommend tbat • time-boand pr .... amme should 
be daalked oat to wipe out tbe shortf.lls iD all categories of posts, at least upto 
tile lowest rung of class I, b)' resortiog to spedal recruitments exclusively for 
Schedaled Castes/Scbeduled Tribes and alviDg them liberal concessioDs/reloa­
tions while conslderlag tbem for appolntmeDt. 

4.13. The Committee Dote tb.t Air India bas been sending teams of 
their otBeer. to TribJl Areas and have met with sOPie success In JettiDl tribal 



eaBidates for lower posts from Himachal Pradesb. Howe,er from tbe North­
eastera States tbey haYe beea able to select 27 Scheduled Tribe cudldates for 
Trame Asslstant cadre aDd 5 Sebeduled Tribes for post of Telex Openton. 

4.14. The Committee feel tbat if more teams are seat at re,ular IDtenai. 
to areas of tribal coacentratlon especiaU, to North Eastern States for 
recruitment of Scbeduled Tribe candidates, tbe backlog of Scbeduled Tribe. CD 

be wiped out to a areat extent at an early date. The Commltt~ will like to 
be kept apprised of the outcome or steps takca by Air ladla as luaelted by 
them. 

B 1'iJ-ser,ice Training 

4. 15. In a note furnished by the Ministry of Civil Aviation, the Com­
mittee have been informed that in order to en..ure that Scheduled Cutes/ 
Scheduled Tribes got adequate representation as per the reservation orders, the 
Air India has launched certain training schemes for reserved category candidatCl 
whereby SC/ST candidates with lower educational qualifications are recr~ted 
and trained for posts where candidates from reserved communities are Dot 
available through direct recruitment. 

4.16 When asked to give the details of in-service training, the witness 
during evidence replied :-

"We give in-service training to those candidates who fail marginally. 
I can cite the example of typist. Suppose, if the standard is 3S 
w.p.m. and if a candidate fails by attaining 32 to 33 w.p.m., then we 
select him for in-service trainiDg. If somebody attains 2S or 20 w.p.m. 
then we do not select." 

4. 17. When the Committee asked whether it was called in-service train­
ing or it was after selection training, the representative of Air India stated :-

"The reply I gave was correct. The person is not yet selected. If a 
person fails to get the prescribed marks and if he is in short of a 
speed of 2 or 3 words, then he is selected for training. It is called in­
service training. But the person is not yet an employee of Air-India. 
Till he comes up to the standard. he is called apprentice. Till then, 
the name is in-service training." 

4. 18. When asked whether there was any arrangement for giving training 
ta pilots and co-pilots in Air India, the representative of Air India replied in 



negative. He explained further as follows ;-

"So far as Air India is concerned, as you know, our requirement is a 
little different. Air India requires pilots who have already got a 
certain degree of expericnce because they have to fly advance aircraft 
lik.e thc 747s, Airbus-310. We cannot takc pilots straight from the 
market. Our recruitment sources are from Indian Air Force. We 
cannot train pilots initially because we want certain degree of previous 
experience. " 

4.19. The Committee are surprised to note that Air India treat the 
Scheduled Caste/Scheduled Tribe candidates as apprentices who are taken with 
relaxed standards and select them for employment only when they come up to 
the required standard. 

4.20. In this connection the Committee draw the attention of the Ail' 
India authorities to the provisions in Chapter VI of Brochure on ReservatiOlll 
(or Scheduled Castes and Seheduled Tribes in posts/services under tbe Public 
Enterprises issued by tbe Bureau of Public Enterprises, whicb read as follows;-

"SCIST candidates promoted or initially appointed on the basis of 
recruitment through competitive examinations or otherwise by relaxed 
standards should be I!iven extra traiDlng to enable them to come up 
to the standards of othcr candidates. In-service trainiDg should be 
provided by the appointinl authorities within their own oftlces. Such 
candIdates should on tbdr appointment be placed on probation, and 
the ruleslorders of the enterprise regarding probation will apply to 
them." 

The Committee recommend that as per aforesaid Goverament InsfI'Uetlons, 
tile Air IndIa should appoint the SC/ST candidates who are selected with relaxed 
studards asprobationers and not .pprentices. 



CHAPTER V 

MISCELLANEOUS 

A. Complaints/Grievances 

5.1. As regards the procedure followed for redrcssal of grievances of 

Scheduled Caste/Scheduled Tribe employees in Air India, the Committee have 
been informed in a note as follows :-

"On receipt of any representation/grievance from SCjST employee, 
the matter is examined by the Special Cell and discussed with the 
Liaison Offi;cr i.e. Dy. Director-Personnel. The Dy. Director­
Personnel gets the comments, if necessary, from the Department 
concerned to redress the grievance. Similarly, the letters of grievances 
received from SC/ST Associations are lookf:d and redressed. The 

officers of the Cell are associated with recruitment/promotions and 
also look into various recruitments and promotions t·ffected in 
different Departments. The Special Cell maintains rosters and 
inspects the rosters maintained by various departments including 
Indian outstations." 

5.2 In reply to a written query as to when the Special Cell was set up in 
the Air India and whether the Cell maintained any gricvance Register, the 

Committee were subsequently informed that U sJX,.ocial Cell had been set up in 
the Corporation to look after the interests of the SCjST in the year 1982 and 
the Cell maintains Grievances Regilter. 

5.3 In reply to another written query about the nature of grievance 
received, the Committee were informed through a note that grievances mainly 
pertained to matters of selection promotion, appraisal reports, permanent 
absorption, housing, posting etc. During the last three years the Cell has 
received 44 grievances. 

As regard the time taken to dispose of a grievance it has been stated in a 
Dote furnished to the Committee that the time required to dispose of a grievalla! 
depended on the nature of the grievance and its implications. 

sA-be Committee Dotttbat a Special Cell uJ bee. llet up ID Air !ffit­
to look after JA: iDterests of Scl.ed~ed Ca.te/Scbeduled Tribe employees("ae 

Cell raiataiat urievaaces Reai.te~) ,.-

45 
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S.5 The Committee/feel that more publicity amODg the SC/ST employees 
or Air ladia ~ be giveD 'ilI;out the exlsteDce of the anaDgemeDts for redressal 
of their grievoc:es so that they ....t.o ditlltulty iD al!ProachlDI the right persoD 
at the right time for redressal o~ the grlevaDtes, If o~ 

/~~ eA 
5.6 The Commlite~L recommeDcf that prompt actioD ........ d be takeD OD 

the represeatatioDS aad griiViaces of t~ Scheduled Caste aDd Scheduled Tribe 
employees whatever bl' the Dature of the grlevaDce to iDculcate coDfideDc:e aDd 
_~ of security aDd well beiDg amo.g.th~ 

B. Reservation in Residential Quarters 

5.7 The Committee have been informed that since January, 1985 the Air 
Indi:1. have introduced a system of reservation of accommodation in favour of 
SC/ST employees as indicated below :-

Type of Quarters 

A and Al 

B 

C 

% of Reservation 

10~~ 

10% 

05% 

5.8 In reply to a written query about the reasons for delay in introdueing 
reservation in accommodation and the steps taken to clear the backlog in this 
regard, it has been stated in a note furnished by· the Air India to the Committee 
that instructions were received from Bureau of Public Ent'!rprises for providing 
reservation in residential accommodation for SC/ST in June 1974 and 
subsequently in April 1981 and October 1983, but the Corporation could not 
implement the percentage reservation system for the following reasons :-

(i) Construction of Air-India Housing Colony-I, was completed in 1958 
and Air India Housing Colony-Il in 1971 in Bombay and in 1973 in 
Delhi. Subsequently, there was no construction of residential 
colonies in Bombay or Delhi. 

(ii) In these colonies allotment was made from the wait list prepared 
in 1958 for the first Housing Colony in Bombay and in 1971 another 
wait list was prepared for allotment of accommodation for the second 
Housing colony in Bombay. 

(iii) Similarly, allotment was made Crom the wait list prepared in 1973 
for various types of accommodation at Delhi. AU the above wait 
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lilts were prepared by Housing Allotment Committee, consistin8 of 
representatives of the Managemcnt and Members of the Labour 
Relations Committec. 

(iv) The SC/ST employees who were in the said wait list were already 
given accommodation of various types of quarters as per their 
entitlements which was quite adequate in relation to the prescribed 
percentage of reservation in accommodation. The wait list exhausted 

at the end of 1984 and therefore, while making the fresh wait list, 
the principle of providing reservation in residential accommodat.ion 
was introduced in 1985 

The position of ftats allotted to SC/ST as on 01.01.1987, at Bombay, 
Delhi and Calcutta is as unde: :-

Sttaion Type 

Bombay A and B 

C and D 

Delhi AI, A and B 

C 

Calcutta AI and A 

Total No. 
of flats 
available 

702 

134 

147 

10 

44 
__ R ___ " ____ " ___ .".0._. "_ .... ___ ------

No. of ftats 
allotted to 
SC/ST 

141 

19 

19 

14 

% age of ftats 
allotted to 
SC/ST 

20.09 

14.18 

12.93 

1000 

31.81 

%age for 
allotment 
of ftat. 
to SC/ST 

10 

5 

10 

S 

10 

5.10 The Committee bave beea IDfonDed tUt 1DItraet10DI were II"" ItJ 
the Bureau of Publie Eaterprlles for proridlaa relenatioa I. realdeatlal 
aceommodatloa for SC/ST ID JUDe, 1974 aDd .ubseqaeatly ID April, 1981 ud 
October, 1983. However, the reservatlODI I. realdeBtl .. aec:ommodatl ...... 
IDtroduced by Ali ladle ID I9&!. The Committee are DOt eoariac:ed ." abe 
argumeDt advaaced by tbe Air ladla authorities tbat the lin for allot_t .. 
Bombay bad beeD completed ID 1958 aDd 1971 ad for DelbJ iD 1973 ID cODllllta­
tiOD witb)he represeDtaflvea of the Ma.ageme.t ud Memberl of die Leboar 

RelatlODS Committee. 

5.11 The Committee are of the Bra view tbat WbeD the I_netl ... wen 
luued ID 1974 by the BPE, It wu Iacaaahllt oa tbe Air ladla Autllorltles to 
relise tbe1r wait lin. accordlD' to tbOie I ....... ctlo... It II reali, rClftltabie 
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that the reaenadOD WU IDtrodDeed 10 1985 i.e. after a la,. of about 11 yearl. 
Thll the COIDIDittee eanDot eoadoae It. ney expect that IDch l.pHI Ihould 
Dot recur aad if there Is a backlog because of the delayed l.plelDeatatioll of the 
BPE IDltructloas, Air India should lDake concerted e8'orts to eleH It. 

C. False Certificates 

5.12 The Committee have been informed through a written note that 
during the last three years 24 cases of false certificates of castes having been 
furnished by employees have come to the notice of Air India. Detail of these 
cases 'are given in the statement at Appendix I. 

S .13. It has been further stated that out of 24 cases, complaints were 
received in respect of 5 cases ~)Dly and remaining 19 casel were detected by 
Special Cell while examining the documents before entering/reflecting their 
namea in the Rosters. The above cases were noticed due to discrepancies in 
the supporting documents submitted by the concerned candidates which gave 
rise to doubts about their community status and, therefore, investigation from 
appropriate authorities was undertaken by S~ia\ Ce\\. Details of the cases 

,,~ \'vo\'\ ~\t.'Yt.\\\ ~\\\()\\ "a..\ \\\I:\\c:.a\t.1:\ b"i ~\t \\\I:\\a at~ t~()I:\~ ~\()~ '.-

"(i) Community status on investigation found to be correct. 

(in Candidates resigned during the course of investigation 
with appropriate authorities 

(iii) Investigation under process with appropriate authorities. 

(iv) Candidates removed/terminated from service after 
holding Departmental Enquiries under provision of Air 
India Employees' Service Regulations. 

(v) Candidates abandoned services voluntarily during the 
course of investigation with appropriate authorities. 

(vi) Cases where departmental enquiries are under progress, 
after investigation revealed their community status other­
wise than Se/ST. 

(vii) Candidates reverted to substantive poats after appoint­

ment to next category as he was initially appointed as a 
peral candidate. 
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(viii) Cases investigated and oblerved not belonging to SC/ST 
community but awarded punishment under Air India 
Employees' Service Regulations since they were selected 
and appointed on standards applicable to general candi­
dates and no relaxation/concession as SC/ST were 
extended. 2 

5.14 Out of the 4 cascs where Departmental Enquiries are under 
progress, in 3 cases, the Domestic Enquiry is complete and report has been 
submitted to the appropriate authority for taking final decision in the matter. 
and one case is still under progress, which is likely to be completed within 
this month. Apart from the above cases. there is one more case of 1984, where 
the Enquiry is complete and the Report is being submitted by the Enquiry 
Committee shortly. 

5.15 It may also be mentioned here that it has been decided to review 
the cases in all aspects, where the claim of the candidate belonging to SC/ST 
was found to 1:>e incorrect/false." 

5.16 In this connection, the reptClC1ltative or Ait India during hi. 
evidence before the Committee on 6th April, 1987 further stated as under :-

"I would like to submit that out of 24 cases of false certificates, only 
five were based on complaints and the balance 19 were detected by 
our own Cell. So, first of all, I would like to submit that our own 
Cell is quite active and while reviewing the certificates given by the 
candidates, it is out Cell which found out most of the caleS. B8.lCd 
on the Cell's report action was initiated." 

S.17. When asked what measures had been taken to check this 
malpractice including launching of criminal proceedings against the perlOns who 
produced false certificates, the repreacntative of Air ladia stated u follows :-

"From our side we try to check each and every certificate. We ~ 
that every certificate has got the seal of the authorised recoaniaed 
authority. 

So far as your second point is concerned i.e. referring the matter to 
the police, we have discUSled the matter. We are goiag into it. If 
there is any case of submission of forged documents, we will report 
the matter to the police." 

5.17 In reply to written query about the steps taken by Air India to 
ODeurc that reserved posts are tilled by genuine SC/ST caDdidates only, the 
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Committee have subsequenlly been informed that "in order to ensure that 
reserved posts are filled by genuine SC/ST candidates only, the concerned 
Departments have been advised to be more particular and cautious in 
scrutinising the documents submitted by the candidates at the time of selection. 
The members of the Selection Pannel are also advised to go through such 
calleS carefully before recommending . for appointm~t. Subsequently, the 
documents are further scrutinised by the Special Cell to ascertain the community 
status of the candidates and doubts if any, are investigated by the Special Cell 
before confirming the candidates in the services of the Corporation. The 
candidates are allowed to join the services of the Corporation OD production of 
prima-facie documents as provided in the Presidential Directive in this regard." 

5.19 During their evidence on 24th December, 1986, the Committee 
desired to know the action taken against Shri Nagarajan who had got the job 
in Air India on the basis of bogus certificatc; The representative of Air India 
explained the position as under :-

"Mr. Nagarajan's case was that he is allcged to have submitted a 
bogus certificate to join under the reservation quota. When he 
joined his certificates were examined and they were accepted by the 
recruitment officials. Later on, on receipt of a complaint that his 
certificates were false, a departmental enquiry was ordered. He was 
charge-sheeted and the Inquiry Committee exonerated him. They 
saId that based on the evidence, he was not found guilty, by the 
competent authority. Competent authority accepted the findings of 
the Enquiry Committee. So, he was exonerated. Later on when we 
had come here for the meeting for evidence, this case came up again 
and we were asked to send all the files and that is the latest status of 
the case." 

5.20 The Committee desired to know as to what action was taken 
against Shri Nagarajan in pursuance of the vicws expressed by the Committee 
during the evidence of the Air India authorities before them a few months 
earlier. The Managing Director, Air India, submitted as under :-

"Even last time there was discussion on this. There is no doubt 
Mr. Nagarajan when he was recruited in the reserved quota on the 
basis of a certificate that certificate afterwards was found to be not 
genuine but by the time this matter came to light in 1979 an inquiry 
was held. The competent authority at that time thought no action 
was pDssit,te a,ainst Mr. Nagarajan." 
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5.21. The Committee enquired that when it was proved that it was not 
a genuine certificate, why the employees concerned was not dismissed, the 
Managing Director of Air India stated : 

"Legally it may be difficult for Air India to do this but we wiU tab 
your opinion into account." 

Asked whether Air India had taken the legal opinion in the case, the 
witness replied : 

"We shall certainly do that." 

5,22. When the Committee asked the stand of Management in respect 
of bogus certificates, the representative of Air India stated as follows : 

.. As regards the stand on bogus certificates I am making a cateaorical 

statement that anything which comes to light henceforth there will 
be forthright dismissal. Nagarajan's case is a peculiar case and we 
will take legal opinion. I have given a categorical assurance that 
henceforward there would be dismissal in such cases. But we will 
havt' to deal with this case in the light of the legal opinion." 

5.23. During their evidence before the Committee on 24th March 1987 
the representative of Air India was again asked what action was taken by Air 
India against Shri Nagarajan who got the job and even promotion on a false 
certificate produced by him. The representative of Air India stated as under: 

"We have charge-sheeted him for misconduct, the punishment for 
which is dismissal or removal from service." 

The witness further added : 

"The charges arc-breach of rules and regulations applicable to the 
establishment and furnishing, at tbe time of employment, wrong 
information. He has been given seven days notice. After that, we 
shall initiate action against him. The inquiry Committee will go 
into these charges and if the charges are proved, the punishment for 
misconduct is removal or dismissal." 

5.24. o.t Of 24 eases or alleaed raise eertUieat., the eo.mlttee ".e 
beea Wormed that I. 6 eues oal, tbe easte eertUIeates ba.e ... load to be 
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tonect. In 3 cases investigations arc under progress. Out of the remaining 
15 cases, services of 6 employees have eitber been terminated or they themselves 
reslped or left the service during investigation. Of the remaining 9, it bas 

been proved in six cases tbat bogus certificates were produced and departmental 
proeeedings were underway; one person has been reverted to his substantive 

post as he bad been recruited as general candidate but bad got tbe promotion 
on tbe basis of a false caste certificate and in 2 cases It was found that the 
employees were not belonging to SC/ST community and tbey were awarded 
poolshment as per rules and since tbey were selected and appointed on standards 
applicable to general categories they have been placed in tbat category. 

5.25. Tbe Committee are of the view tbat procedure for investigating the 
veracity or otherwise of alleged cases of false certificate is too cumbersome and 
involves Inordinate delays. Tbe expect Air India Authorities to streamline the 
proeedure so tbat sucb cases are investigated promptly and the delays curtailed. 

5.26. DuriDg tbe evidence before tbe Committee, tbe representatives of 

tbe Air India bas categorically assured tbem tbat once It Is proved on the basis 
of investigations tbat a person has given a false caste certftcate be shall be 
dismissed fortbrigbt. Tbe Committee hope that this procedure will be adopted 
in tbe six cases where departmental Inquiry has been instituted after the investl­
ptlons revealed tbat tbe Community Certificates submitted by tbe persons 
concerned were false. 

5.27. In regard to Sbrl Nagaraj .. 's case tbe Committee willUke to be 
apprised of tbe action taken in the matter. 

5.28. Tbe Committee are of tbe view tbat dismissal/termination in sucb 
cases may not meet tbe ends of justice in full. 10 tbeir opinion, where It is 

proved rbat a person bat given a false caste certificate, criminal proceedings 
should also be Invariably launched against tbe cnlprit wbich will act a deter­
NIIt for the commission of such otrences. 

D. Posting A.broad 

5.29. The Committee have been informed by the Ministry of Civil 
Aviation through a note that the number of officers (category-wise) posted 
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abroad during the last 3 yeats and number of Scheduled Caste/Scheduled Tribe 
Officers amongst them arc as follows: 

Sr. CategolY Total No. SC/ST No. of 
No. of Officers pOlted amonsat SC/ST 

abroad during them OfBcera 
the last available 
3 years SC ST SC ST 

1 "2 3 4 5 6 7 

1- Sr. Captain (Commandor) 11 

2. Captain (First Officer) 15 

3. Operations Manager 3 

4. Dy. Operations Manager 4 

S. Manager-Flight Engineer 2 -
6. Chief Flight Engineer 

7. Regional Flight Despatch 3 
Manager/Dy. Manager-FIt. 
Despatch 

8. AlIt. Finance Controller 1 

9. Asst. Controller of Stores and 2 
Purchasel. 

10. Station Manager (Commercial) 31 1 

11. Manager-Cabin Crew Operationl 

HA. Sr. Station Manager (Com) 14 

liB. Regional Manager (Com) 02 

HC. Regional Director (Com) 04 

12. Sr. Accountl Officer 6 

13. Flight Engineer 12 5 2 

14. Sr. Flight Delpatcher 18 
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2 3 4 S 6 7 
'--------_._ .. '.,-------

IS. Sr. Tech. Officer 

16. Stores Manager 

-17. Dy. Manager-Stores 2 

18. Asstt. Communication Manager 2 

19. Asstt. Manager-Operations 

20. Station Supdt. (Commercial) 60 6 21 6 

21. Station Supdt. (lnftight Service) 

22. Sr. Security Officer 3 

23. Accounts Oflicer 1 

24. Asst. Accounts Officer 18 2 6 

2S. Security Officer 6 2 

26. Ar.st. Station Supdt. (Commercial) 24 3 69 22 

27. Asst. Station Supdt. (Inftisht 3 2 
Services) 

28. Asst. Supdt. (Stores) S 

29. Jr. Officer (Signal) 

30. Accountant 24 14 1 

31. Asst. Supdt. (Engineering) SI 3 3 

32. Dy. Engineering Manager 

33. Sr. Cashier IO.A. 3 4 

34. Communications Officer 1 

3S. Asstt. Engg. Manager (Engg.) 2 
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The criteriafor determining the suitability 0 f officers for foreip posting 
are as below : 

(n Good record of service relates to the 'Above Average' ratin .. for 3 
consecutive years immediately prior to the year of posting. 

(ii) An effective personality. 

(iii) Power of expreasion and ability to communicate co-related to the 
job requirements. 

(iv) Descision making in terms of initiative, drive and decisiveness. 

(v) Suitability and ability to get along with the people. 

The SC/ST officers in the above categories are either not senior enough or 
do not meet wIth the requirements laid down above, hence they were not 
posted. However, they will be considered for posting in terms of the criteria 
laid down above in future. 

S.30. During their evidence on 6th April, "1987, the COmmittee asked the 
representatives of Air India the reasons why only a few SC/ST candidates were 
selected for posting abroad. The representative of Air India stated as follows :_ 

"If I may explain the procedure which we follow for foreip posting. 
Foreign postings are given on the basis of lICIliority al and when the 
person's turn comes. Suppose in a particular cadre there are 200 
people. We will start from the top and start selecting people for 
foreign posting subject to their being suitable. Therefore, a penon 
has to be, in order to be eligible for foreign posting lCDior enough to 
be considered for foreign posting. Here the reasons for less number 
of SC/ST candidates being posted abroad are two-fold. 

One is that in certain categories there are no SC/ST candidates 
available at all. For example, in the last three years we had posted 
11 Commanders abroad, but we could not post any SC/ST candidate 
because there is no SC/ST Commander available. Similarly we 
posted IS First Officers, but we could not post any SC/ST officer 
because there is no First Officer available from SC/ST officers. About 
Station Manager (Commercial), there is only one person available, 
there. So, the reason for the shortfall is that in the categories where 

foreign poslin,. ue available, the SC/ST 08iccrs baWl not come upto 
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the level where they are eligible for posting. As and when persons 
become senior, their tum will come and they will get the postings." 

5.31. When the Committee enquiJed about the specific period of service 
reqaired for becoming senior enough to get a foreign posting, the representa­
tive of Air India replied : 

.. There is no period of service specificalIly laid down. The. senior 
most in a particular cadre who has not gone abroad is considered for 
the foreign posting provided he is suitable. If in a particular cadrC 
all the candidates have had a foreign posting then the person who 
returned first and who has stayed in India for the longest period will 
be considered for the foreign posting. By seniority we don't mean 
the number of years of service; but the above factors." 

5..32. When the Committee W8.t.ted to know whether there was any quota 
of .... vation ot prefercn.cc or reluation for SC/ST officers for postinp abroad 
the repreaentative of Air India submitted as under : 

"I would Uke to s.bmit that in any given cadre, the number of post 
in India is many times the number of posts abroad. For example, 
we may have 200 pilots in India and the number of posts outside 
the country in that cadre may be only 6 or 7. So, out of these 
200' people, if we have to send only 6 or 7 pilots abroad, some policy 
regulation haa to be laid down by the management. This particular 
policy is not laid down by any particular departmental head, but 
it is the Corporation's policy contained in the circular aecording to 
which the few posts available have to be given to a large number of 
peIIOa" 

5.33. As regards the specific rule fonowed by Air India about the 
foreign posting, the representative of Air India stated as follows :-

"We would like to assure the Committee that pro&JCSsively more and 
more SC/ST officers an: now becoming eligible for foreign postingS. 
Secondly I would like to say there is one area where we keep in mind 
the interests of the Se/ST, that is, we have the criteria laid down in 
ac1ectinS a person for abroad posting. While selecting officers for 
posting abroad we keep in mind that the SC/ST officers are judged 
kmicntly. " 
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5.34. As desired by the Committee, the following information with 
regard to the countries where the SC/ST had been posted, was' furnished by Air 
India: 

Category Country 
---------------_ .. _-_ .. _. __ .. -'-'-'-"---'-~ 

Station Manager 

Station Superintendent 

Buyer 

Assistant Accounts Officer 

Maintenance Manager 

Asst. S~tion Superintendent 

Tripoli 

U.S.A. 
Dhaharan 
Doha 
Accra 
West Germany 

U.S.A. 

Saudia Arabia 
Japan 
Kenya 
Muscat 

Japan 
London 
Dubai 

Sharjah 
Harare 
leddah 

--- '-----'---"---
,,' ~ 

5.3S<·The Committee aN 'Mlrprhetl to not1 that out of 3~1 e, ... ~oyeet 
posted abfo.d by Air India, only 17 belonged to Scheduled Castes. rr:fh~' GdI­

mlttee ragr~ t.rt in, cert. aln categories of posts, Sc~u. led Caste/Scheduled Tribe 
candidates' ~ no~ p~.p,,~le for posting abroad, but ~ey find from the informa­
tion furnished that :In categories like Fligbt En!; eer, Accountantjc. wbere 
Scheduled Caste/&beduled Tribe employees ~'avallable, tbey ba not been 

...... I-
considered for posting abroad.) 

5.36./ Tbe Committee recommen~.~~at the claims or S"hrdu/"d ellite aad 
Scheduled '!Jdt.e rmplo)'ees ~d be cODsldrrrd r"'ourably at the time or 
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making poItlnas ID forellD countries to lin them a fair share ia such pOstiDl. 
and also to eaable ,ttaem to famnarlse witb the work ealture of other cou a tl'If8ll J 
The Committee fetllf'ibat a stay ia a forel .. country, however short, wtlt.'iy -, 
Itself, be a very purpful experience for the Scheduled Caste/Scheduled tribe 
employees ...... IIa,'felp them\a lot~a broadening their ontlook and to eDlumce 
their etBciency whlCb in tbe dna •• ulysis ~~!1 to the beneftt of Air I~ 

,~ 

NBW DBLHI; 

July 1, 1987 
10 Asadha, 1909(S) 

RAM RAT AN RAM 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled TriWs 
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No. 

1 

1. 

2. 

AP~ENDIXIl 

(Vide Para 4 of the Introduction) 

Summary of Conclusions IRe com men ddt ions contained in the Report) 

Reference to Para 
number in the 
Report 

2 

1.6. 

2.10. 

Summary of Conclusion/Recommendation 

3 

The Committee regret to note that in the guidelines 
issued by the Bureau of Public Enterprises relating to 
the appointment of Directors on the Board of Air 
India, there is no stipulation for appointment 
of persons belonging to Scheduled Castes and 
Scheduled Tribes. The Committee are of the 
view that with the reservation policy being in 
force over a number of years, these classes have been 
denied the opportunity all these years and hope that 
the Government will take action to include at least 
one person belonging to SCjST in the Board of 
Directors of Air India. 

The Committee regret to note that although the 
reservations for Scheduled Castes and Scheduled 
Tribes in posts were introduced in Air India w.e.f. 
1 January, J 966 yet the principle of carry forward of 
unfiUed reserved vacancies to subsequent recruitment 
years was introduced after more than two years in 
1968 by the Corporation on the p1ea that in January, 
1966 it had not found it feasible to adopt the carry 
forward principlc. In thc Committee's opinion when 
a policy has been evolved and laid down after due 
consideration by thc Government, the implementing 
authorities have no buaineu to delay the imple­
mentation. It should have been the carnelt endeavour 
of the Corporafion to adopt the carry forward 

-----------------------
68 
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3. 2.11. 

4. 2.12. 

69 

3 
-------- ------------

principle also w .e. f. the same day i.e. 1.1.1966. The 
Committee desire that proper steps should be taken 
to ensure that such things do not recx:ur in future. 
and hope that loss of posts for not carrying forwud 
are made good. 

The Committee cannot but express their anguish that 
the formal directives regarding telCrvations in 
recruitment and promotions for Scheduled- Castesl 
Scheduled Tribes in serviocs received from the Bureau 
of Public Enterprises on 10th May. 1974 were 
communicated to the Corporation by the Miniltry 
on 23rd July. 1915 after a lapse of 14 months with 
the result that the employees belonging to Scheduled 
Castes and Scheduled Tribes were denied their due 
promotions for more than a year. Had the Ministry 
been prompt in conveying the directives to the 
Corporation promptly, such injustice to the Scheduled 
Castes and Scheduled Tribes employees could have 
been averted. The Committee expect the Ministry 
to be more careful in such matters in future and allO 
expect the Corporation to effect promotions with 
retrospective effect to remedy the in justice. 

In regard to the monitoring of the implementation of 
the Directives regarding reservations, the committee 
arc not convinced by the argument of the Civil 
Aviation Secretary that "it is the manaJ'Cment ofthe 
organisation which should ensure that the Directive 
is implemented." In the opinion of the Committee 
thiS amounts to the Ministry washinl of their bands 
of all responsibility about implementation of the 
Government Directi ve to the Corporation. The 
Committee feel that primarily it is the duty of the 
nodal Ministry to ensure that any luch dilectivel are 
implemented in letter and spirit and for that purpose 
they should get the neclelsaty feed back or returns 
from organisations or bodies under their control. 
The Committee recommend that the Ministry should 
strengthen its machinery to monitor the implementa-

---------------------
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s. 2.20. 

6. 2.21. 

7. 2.22. 

8. 2.23. 

3 

t;on of the reservation directives so that the desired 
benefit goes to the Scheduled Caste and Scheduled 
Tribe persons in matters of recruitment and 
promotions in the Corporation. 

The Committee are surprised that Liaison Officer in 
the Ministry of Civil Aviation has not visited the 
Head Office of Air India for the last two years. This 
shows that neither the Ministry nor its Liaison 
Officer attach the importance and urgency to the 
implementation of the reservation policy that it 
deserves more so when the visit of the Under 
Sccretary-in-charge of SC/ST Cell to Northern India 
Regional Office of Air India brought to light a 
number of irregularities. 

Keeping in view the fact that the Liasion Officer has 
to monitor the reservations in all the departments of 
the Ministry and the organisations and Undertaking 
thereunder, the Committee recommend that he should 
visit the Head Office as well as Regional OfIlces of 
Air India at least once a year if not more to ensure 
that reservation orders are implemented meticulously 
in letter and spirit. 

The Committee firmly believe that mere appointing 
a Liaison Officer is not enough. What is needed is 
concerted action on tbe part of the liaison Officer to 
ensure due compliance by the appointing authorities 
of the orders and instructions pertaining to the 
reservations in favour of sets T and other conces­
sions/relaxations admissible to them. 

The Committee have been informed by the Civil 
Aviation Secretary that the SC/ST Cell attached to 
Liaison Officer at present is manned by an Under 
Secretary, one Desk Officer and. one Assistant. 
Further that this Cell has been entrusted with the 
responsibility of overseeing the implementation of 
reservations in all the Departments and oflic:es and 
Undertakings under the M!nistry. Seeing the 
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9. 3.7. 

10. 3.8 

11. 3.9. 

12. 3.10. 

71 

3 

enormity of the work, the Committee recommend 
that the staff strength of the Cell should be suitably, 
augmented by appointing more staft" who arc well 
conversant with the orders/instructions relating to 
talcrvations for Scheduled Castes &ad Scheduled 
Tribes so that the interests of Scheduled Castes and 
Scheduled Tribes are properly looked after. 

The Committee note that while making rccruitmc nt 
¥ Delhi, Bombay, Calcutta and Madras'to Group 
'C' and '0' posts from amongst the candidates 
belonging to local area or region, the percentages of 
reservations for SC/ST fixed for those areas are 
adhered to yet this is not the case in case of recruit­
ments in these categories made at lallandhar and 
Trivandrum. In the Committee's oplDlon dais 
anoma.ly might have deprived a number of SC/ST 
candidates employment at the recruitments at 
lallundhar and Trivandrum and is a serious lapse on 
the part of Air India. 

The Committee recommend that Ministry of Civil 
Aviation should look into the matter in depth and 
find out whether any injustice had been done to 
SC/ST candidates. In case it comes to their 
knowledge that some injustice haa been done to 
SC/ST candidates, thoy should take steps to ~ 
it in rut1m' recruitments. 

The Committee furtbel' recommend that orden 
rolating to percentages fixed for SC and ST for 
Group C and D posts to be filled on regional basis 
are followed meticulously. 

The Committee regret that the appointing authorities 
in Air India do not indicate the precise reasons for 
the rejection of SC/ST candidates to the Employment 
ElIChaages to enable them to sponsor right type of 
c:aadidatea in subsequent recruitments even thoUJh 
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13. 3.11. 

14. 3.12. 

IS. 3.18. 

72 

3 

there are specific instructions to that effect. contained 
in the Ministry of Home Affairs O.M.No. 14/12/67-
Est (D) dated 10th April, 1968. 

However. the Committee have been assured by the 
representative. of Air India that in future the 
concerned authorities will strictly adhere to ~he 

aforesaid instructions and invariably convey to 
Employment Bxchanges the precise reasons for the 
rejection of SC/ST candidates so as to enable them 
to sponsor for subsequent vacancies right type of 
candidates from these communities. The Committee 
hope that the Air India authorities will keep tLeir 
promise. 

The Committee further recommend that the Ministry 

of Civil Aviation issue, if not already done, the 
neoessary instructions to all the public undertakings 
including Air India under their contro), so that 
Whenever the appointing authorities reject the SC/ST 
candidates they should communicate reasons for 
rejection of those candidates to the Employment 
Exchanges so that the latter may sponsor for subse­
quent vacancies the right type of SC/ST candidates. 

The Committee note that Air India is associating 
one officer belonging to SC or ST in the Recruitment 
Boards and Departmental Promotion Committees 
irrespective of the fact whether they are interviewing 
Scheduled Caste/Scheduled Tribe or general candi­
dates so as to ensure that Scheduled Caste/Scheduled 
Tribe candidates are judged with relaxed standards 
and not with the standardl by whicJa the general 
candidates are judged. The Committee allo note 
that in case Scheduled Caste/Scheduled Tribe officer 
of appropriate status is not available with Air India, 
they requisition the services of SC/ST officer of 
comparable status fJ om some Government Depart_ 
ment or some public undertaking. 
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17. 3.27. 

18. 3.34. 
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3 

The Committee trust that they will cODtin. to 
adhere to this practice in future also to safepard 
the interests of SC/ST candidates. 

The Committee regret that the concessions aDd 
relaxations available to Scheduled Caste and 
Scheduled Tribe candidates are not notified in the 
recruitment advertisements issued by the Air India. 
They recommend that the concessions and relaxations 
should invariably form part of the advertisement&. 

It should also be made clear in the advertiaements 
that "if adequate number of Scheduled Caste and 
Scheduled Tribe candidates who satisfy the minimum 
standard are not available to fill reserved vacancies 
then SC/ST candidates may be selected to the extent 
of shortfall in vacancies by relaxing minimum 
standard provided they are not CoDsidered unftt to 
hold the post" as provided in Ministry of Personnel, 
Public GrievaDces and Pension O.M.No. 36011/8/84-
Estt. (SeT) dated 17th October, 1986. Sucb aD 
advertisement will eDable the candidates belonging to 
Scheduled Castes/Sclteduled Tribes who do not 
strictly fulfil -the educational standards to apply and 
facilitate the filling up of reserved posts. 

The Committee are surprised to note that the Air 
India introduced reseNation in promotion for 
unskilled categories viz. Peons, Cleanen, Sweepers, 
Gardeners, Loaders etc. from April 1978, although 
tion in their earlier reply it has been stated that reaerva­
in posta filled by promotion upto the lowest rung of 
class I was introduced w.e.f. 23 July 1975. The 
Committee regret the delay of about three yean in 
introduction of reservation in promotions for 
unskilled categories. They stron,ly feel that .. a 
result of delay of three years in enforcement of the8c 

orders the SC/ST employees have been deprived of 
the opportunity for three years to get promotional 
quota under thele orders without any fault on tlieU 
part. 
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The Committee desire that the ~ary, Ministry 
of Civil Aviation look into the matter and fix res­
ponsibility for the serious lapse in applying these 
orden so late in Air India. The Committee also 
urge the Ministry to devise ways and means to 
compensate the SC/ST employees who have suffered 
on account of the delayed implementation of reserva­
tion orden. 

The Committee feel perturbed that there is shortfall 
of Scheduled Castes/Scheduled Tribes in promotions 
even in the lower categories of posts like Peon, Head 
Cleaner, Sweeper, Gardener, besides the shortfall 
of SC/ST in Clerical posts like Senior Clerk, Office 
Assistant Stenographer etc. 

The Committee recommend that earnest efforts should 
be made to fill all the vacancies reserved for SC/ST 
in promotion. In case candidates from the S.C. 
community for which the vacancies are reserVed are 
not available, the vecancies may be filled by the 
candidates from the S.T. community after carrying 
forward the ncancies for three recruitment years 
and '!lice 'Versa. 

'the Committee allO recommend that if the existing 
SC/ST employees are not suitable for promotion to 
the posts of Stenosraphen, Senior Clerks, Office 
Assistants, the in-service training should be arranged 
for Scheduled Caste/Scheduled Tribe employees to 
make them proficient and fit for promotion to these 
categories of posta. 

The Committee note that a number of irregularities 
in the maintenance of Rosters have been pointed out 
by the Liaison Officer of the Ministry during his 
inspectiODs of Rosters in 1983, 1984 and 1985. This 
only shows that proper care is not taken by the 
authorities in the maintenance of Rosters. 
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26. 3.47. 

27. 3.48. 

28. 3.49. 

1s 
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The Committee need hardly emphasise that the 
Roster is an important mechanism to keep alesi­
timate watch on the proper and adequate intake of 
Scheduled Caste/Scheduled Tribe pelSons in servi<lea 
and that it would ccuc to have any signifi.c:ance. 
whatsoever, if it is not maintained properly in the 
light of exiatin, rules, regulations and instructions. 

The Committee recommend that henceforth earnest 
efforts be made both by the appointing authorities 
and the Liaison Officer in the Ministry to see that 
the Government orders on the maintenance of 
rosters are meticulously followed so that no injustice 
is done to Scheduled Caste/Scheduled Tribe penona 
in the matter of recniitment and promotion. 

The Committee regret that as pointed out by the 
Liaison Officer in his inspection report, certain posts 
were de-reserved without proper authorisation. They 
take strong excepti{1n to this and expect that in future 
no post be dcreserved in contravention of the direc­
tions issued in" this re gard. Meanwhile responsibility 
should be fixed in earlier cases of dcservatioDl with­
out proper anthorisation. 

The Committee also recnmmend that the Liaison 
Officer should invariably submit his inspection report 
to the Managing Director, Air India for his informa­
tion .Rd necessary corrective action so that tbe 
deficiencies detected are brought to notice of all 
concerned and prompt action is taken to remedy 

the situation. 

The Committee note that Air India maintains 40 
point Roster for din:ct recruitment made on aU-india 
basis and 100 pOint Roster fox direct recruitment 
made on Regional basis. For promotions made by 
aclection, a 4(). point Roster is "maintained u per 

Government orders on the subject. 
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30. 3.51. 

31. 3.S8. 

32. 3.59. 

33 4.10. 

76 
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The Committee have, however, been informed that 
for posts fined on head-office basis, rosters are main­
tained on head office basis. For posts filled on 
regional basis the politi on is region-wise. However, 
this has not been done in all cases. 

The Committee urge that the instructions regarding 
the maintenance of Rosters for posts filled on 
regional basis should be followed stricitly in each 
case. 

The Committee regret to note that a large number of 
vacancies in 1983, 1984, 1985 and 1986 both in direct 
recruitment and promotions reserved for SC/ST 
candidates have been dereserved and a number of 
reserved vacancies have been allowed to lapse by Air 
India 

The Committee are not satisfied with the reasons 
given by Air India that sufficient number of SC/ST 
candidates with requisite qualifications and experience 
have not been forthcoming in some of the categories 
even after applying relaxed standards of suitabili~y. 
The Committee feelthat now there is no dearth of 
educated SC/ST candidates. What is lacking is 
sincere and concerted efforts on the part of recruit­
ment authorities to find out suitable SC/ST candi­
dates before the expiry of three recruitment years. 
The Committee, therefore, recommend that dereser­
vatiori of reserved vac ancies shou ld be resorted to 
only when it becomes inescapable after all possible 
efforts, including special recruitments, to locate and 
recruit adequate number of SC/ST candidates have 

failed. 

The Committee note that total number of Scheduled 
Caste/Scheduled Tribe employees in· Air India which 
was 1238 (14.61 %) and 101 (1.19%) respectively out 
of total employees in January 1975 has increased to 
3184 Scheduled Castes (19.70%) and 809 Scheduled 
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36. 4.13. 

37. 4.14' 

38. 4.19. 
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Tribes (S.OO%) as on I January, 1987. The Com­
mittee arc, however,' surprised to note that the 
percentage of Scheduled Caste employees in class III 
has come down from 36.92% to 29.94% and in class 
IV from 90.36% to 76.ISo/r. 

The Committee are allO unhappy to note that the 
percentage of Scheduled Tribes in all categorics i e. 
Group 'A', 'B', 'C' and 'D' is below the pretcribed 
quota of reaervations. 

The Committee recommend that a time-bound 
programme should be chalked out to wipe out the 
shortfalls in all categories of posts, at least upto the 
lowest rung of class I, by resorting to special recruit­
ments exculsively for Scheduled Castes/Scheduled 
Tribes and giving them liberal concessions/relaxations 
while considering them for appointment. 

The Committee note that Air India has been sending 
teams of their officers to Tribal Areas and have met 
with some success in getting tribal candidates for 
lower posts from Himachal Pradesh. However from 
the North-eastern States they have been able to 
select 27 Scheduled Tribe candidates for Traffic 
Assistant Cadre and S Scheduled Tribes for poll of 
Telex Operators. 

The Committee feel that if more teams are ICDt at 
regular intervals to areas of tribal concentlation 
especially to North Eastern States for recruitment of 
Scheduled Tribe candidates, the bacldol of Scheduled 
Tribes can be wiped out to a great extent at an early 
date. The Committee will like to be kept apprilCd 
of the outcome of steps taken by Air India as 
suuelled by them. 

The Committee are IUrpriled to note that Air India 
treat tbe Scheduled Caste/Scheduled Tribe candidates 
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as apprentices who are taken with relaxed standards 
and select them for employment only when they come 
up to the required standard. 

In this connection the Committee draw the attention 
of the Air India authorities to the provisions in 
Chapter VI of Brochure on Reservations for Schedu­
led Castes and Scheduled Tribes in posts/services 
under the Public Enterprises issued by the Bureau 
of Public Enterprises, which read as follows: 

"SC/ST candidates promoted or initially appoin­
ted on the basis of recruitment through competi­
tive examination or otherwise by relaxed 
standards should be given extra training to 
enable them to come up to the standards of other 
candidates. In-service training should be provid­
ed by the appointing authorities within their 
own offices. Such candidates should on their 
appointment be placed on probation, and the 
rules/orders of the enterprise. regarding probation 
will apply to them." 

The Committee recommend that as per aforesaid 
Government instructions, the Air India should 
appoint the SC/ST candidates who are selected with 
relaxed standards as probationers and not apprentices. 

The Committee note that a Special Cell has been set 
up in Nr India to look after the interests of Schedu­
led Caste/Scheduled Tribe employees. The Cell 
maintains Grievances Regi~ter. 

The Committee feel that more publicity among the 
SC/ST employees of Air India may be given about 
the existence of the arraogements for redressal of 
their arievances so that they have • no difficulty in 
approaching the right person at the right time for 
redressal of the arievances, if any. 

The Committee recommend that prompt aetion 
should be taken on the representatioDs and grievaDCCI 
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of the Scheduled Caste and Scheduled Tribe emplo­
yees whatever be the nature o( the grievance to 
inculcate confidence and senle o( security and well 
being among them. 

The Committee have been informed that instructions 
were issued by the Bureau of Public Enterpdsea (or 
providing resen:ation in residential accommodation 
for SC/ST in June, 1974 and subsequently in April. 
1981 and October, 1983. However, the reservations 
in residential accommodation was introduced by Air 
India in 1985. The Committee are not convinced by 
the argument advanced by the Air India authorities 
that the list for allotment in Bombay had been 
completed in 1958 and 1971 and (or Delhi in 1973 in 
consultation with the representatives of the Manage­
ment and Members of the Labour Relations Com­
mittee. 

The Committee are of the firm view that when the 
instructions were issued in 1974 by the BPE. it wu 
incumbent on the Air India Authorities to revile their 
wait lists according to tbole instructions. It is really 
regrettable that the rceervation was introduced in 
'1985 I .•. after a lapIC of about II years. This the 
Committee canriot condone it. They expect that such 
lapses should not recur and if there is backiol 
because of the delayed implementation of the BPE 
instructions, Air India should make concerted efforts 
to clear it. 

Out of 24 cases o( alleged falle certificates, the 
Committee have been informed that in 6 CaleS only 
the caste certibtcs have been found to be correct. 
In 3 cases investigations are under progress Out of 
the remaining 15 cases, services of 6 employees have 
either been terminated or they themselves resigned or 
left the service during in\"CStigation. Of the remain­
ing 9, it has been proved in six C&ICI that boJUI 
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certificates were produced and departmental proceed­
ings were underway; one perlon has been reverted to 
his substantive post as he had been recruited as 
general candidate but had got the promotion on the 
basis of a false caste certificate; and in 2 cases it 
was found that the employees were not belonging to 
SC/ST community and they were awarded punish­
ment as per rules and since they were selected and 
appointed on standards applicable to general cate­
gories they have been placed in that category. 

The Committee are of the view that procedure for 
investigating the veracity or otherwise of alleged 
cases of false certificate is too cumbersome and 
involves inordinate delays. They expect Air India 
Authorities to streamline the procedure so that such 
cases are investigated promptly and the delays 
curtailed. 

During the evidence before the Committee, the 
representati~ of the Air India has categorically 
assured them that once it is proved on the basis of 
investigations that a person has given a false caste 
certificate he shall be dismissed forthright. The 
Committee hope that this procedure will be adopted 
in the six cases where departmental inquiry has been 
instituted after the investigations revealed that the 
Community Certificates submitted by the persons 
concerned were false. 

In regard to . Shri Nagarajan's case the Committee 
wil1like to be apprised of the action taken in the 
matter. 

The Committee are of the view that dismissal/termi­
nation in such cases may not meet the" ends of justice 
in full. In their opinion, where it is proved that a 
person has given a f'alse caste certificate, criminal 
proceedings should also be invariably launched 
against the culprit which will act as a deterrent for 
the commission of such offences. 
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The Committee are surprised to note that out of 
332 employees posted abroad by Air India, only 17 
belonged to Scheduled Castes. The Committee agree 
that in certain categories of posts, Scheduled Castel 
Scheduled Tribe candidates are not available for 
posting abroad, but they find from the information 
furnished that in categories like Flight Engineer, 
Accountant etc. where Scheduled Caste/Scheduled 
Tribe employees are available, they have not been 
considered for posting abroad. 

The Committee recommend that the claims of 
Scheduled Caste and Scheduled Tribe employees 
should be considered favourably at the time of mak­
ing postings in foreign countriel to give them a fair 
share in such postings and also to enable them to 
familiarise with the work culture of other countries. 
The Committee feel that a stay in a foreign country, 
however ahort, will, by itself, be a very purposeful 
experience for the Soheduled Caste/Scheduled Tribe 
employees and will help them a lot in broadening 
their outlook and to enhance their efficiency which in 
t,he final analysis will be to the benefit of Air India. 

Nat" at: IUDIi. PrlDt .. DeIbi-6 
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